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COUNCIL OF STATE.
Wednesddy, the 28th February, 1923.

The Coimoil assembled at Metcalfe House at Eleven of the Clock.
The Honourable the President was in the Chair.

BILL LAID ON THE TABLE.
The SECRETARY! OF Tm COUNCIL: Sir, in accordance with rule 25

of the Indian Legislative Rules I lay on the table a oopy of the Bill to
amend the Indian Income-tax Act, 1922, which was pass^ by the Legis
lative Assembly at its meeting held on the 27th February 1923.

CONFERENCE RE REGULATIONS UNDER THE ELECTORAL
RULES. .

The H onourable D r . M ian S ir MUHAMMAD SH^VFI (Law Member): 
Sir, with your pemussion I should like to make an announcement to the
House. I desire to state for the information of Honourable Members that
a Conference of provincial representatives has been summoned by the
Government of India to consider the regulations made under the Electoral
Rules. The Conference will begin its meetings on the 7th proximo. As
Honourable Members are aware, the power to make regulations under the
rules is vested in Local Governments, Some Honourable Members may,
however, be interested in the subject and they may wish to make sugges
tions for the amendment of the regulations. Any such suggestion may be
made preferably in writing addressed to Mr. Hammond, c /o  Home Depart
ment. ,

The H onourablb S a iVid RAZA ALI (United Provinces East: Muham
madan) : May I know, Sip, whether the provincial representatives that are
coming to Delhi will work in conjunction with the Committee that was
appointed by the Government of India in September last to propose the
necessary amendments and modifications in the Electoral Rules?

The H onourable D r . M ian  S ir M U H A M M A D  S H A F T : Thiî  Con
ference, I believe, has been arranged in connection with tfaat Resolution.

RESOLUTION RE APPOINTMENT OF INDIANS TO THE TRAFFIC
INSPECTOR CADRE.

The H onourable R ai B ahadur L ala  RAM 8ARAN DAS (Punjab: Non-
Muhammadan) : Sir, I rise to move the following Resolution:

“ This Council recommends to the (Governor General in Council th*t a reasonable 
proportion be fixed for Indians in the cadre of Traffic Inspectors in the Transporta
tion Branch of each State Railway in India.”  •

Sir, one x>f the oldest aspirations of Indians under British Rule has
been to obtain a large shcure in the public adnuBistration ot Indiit. From
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[Baa Bahadur Lala Bam Saran Dae.]
the time’ of Baja Bam Mohon Boy we have been insiBtin||r that in the
recruitment of servioeB there should be no diatinotion of caste, creed or
colour. From the very beginning of our agitation in this matter the Govern
ment have, in theory at least, reoognized the justice of our claims. From
1883 onwards right up to the present moment the declared policy of
Government is not to import racial distinction into the question of recruit
ment of services. •

I will to-day. Sir, not take the wider question of the employment of
Indians in all tlie public services, but will only confine myself to one
Department, via., the TrafTic Department of the State Bailways in India.
In the superior Traffic establishment there are 11 District Superintendents
in Oudh and Bohilkhand Bail way (of whom only 3 are Indians), 18 District
Traffic Superintendents on Eastern Bengal Bailway (with only 3 Indians)
and ^7 on the North-Western Bailway (of whom there are only 2 Indians).
When we come to the cadre ol Assistant Traffic Superintendents we find
we have 16 on the Oudh and Bohilkhand Bailway (9 Indians, i.e., 56;25
per cent.), 23 on Eastern Bengal State Bailway (9 Indians, i.e., 39 per
cent.) and 44 on North-Western Bailway (17 Indians, i.e., 38*6 per cent.).

As far as the superior service in the Traffic Department is concerned,
we have 43 Indians out of the total cadre of 139 or say about 31 per cent.
So there is now no reason for complaint. In the Permanent-Way Inspector
on North-Western Bailway the figures are distinctly better, as Indians hold
29 out of 65 posts, but when we come to the subordinate Traffic service,
the Indians fare very badly. In the North-Western Bailway including the
Kalka-Simla Bail way there are, I understand excluding the Office Clerks, 261 
posts carrying a salary of Bs. 250 and over. Out of these 261 posts only
25 are held by Indians (i.e., only about 9*6 per cent.). Sir, such a very
low proportion in this branch of service requires an explanation at the
hands of Government. If we take the case of Traffic Inspectors alone in
the North-Western Bailway we find that there are 44 posts of Traffic Ins
pectors in the Transportation Branch of which there is one permanent
and two officiating Indians, and 7 in the Commercial Branch out of which
not a single one is an Indian. This means 5*8 per cent. On the Eastern
Bengal Bailway there are 21 Traffic Inspectors (Transportation) of which 2
are Indians, i.e., 10*5 per cent., whereas of the 18 Commercial Traffic
Inspectors there are 8 Indians or a percentage of 44*5.

On the Oudh and Bohilkhand Bailway there are 23 posts of Traffic Ins
pectors in the Transportation Branch, out of which 11 are Indians. The
same Bailwa/has 16 Commercial Traffic Inspectors of whom 15 are Indians
and in both cases all of them are holding permanent appointments. The
number of Traffic Inspectors (Transportation) drawing a salary of Bs. 250
and over is 17 of whom 7 are Indians.

On the North-Western Bailway the first Indian Traffic Inspector, Trans
portation, was appointed in 1903 and on agitation the second one in 1921
and the third, in 1922. Thus the House will see that during this period
of long 18 years (1903 lo 1921) no Indian was promoted or recruited.
It the usual answer is given that no suitable and competent man was avail
able, I ask the Government how did the Oudh and Bohilkhand Bailway
find the right sort of men. Where there is a will Ihere is a way. . But
may I ask, Sir, wfaat is the test a man is called upon to show or is it the
dis^etbn of the local officers? Is efficiency to depend on ftie sympatiietic
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nature or otherwise of a local ofi&oer, or is to depend on some practicable
tests.of the abilities of the man concerned? •

Sir, people can no longer remain satisfied with the uSe of discretionary
power, they want something definite and substantial. We would have no
complaint if such appointments were filled or promotions made on results
of examination, competitive or otherwise. Sir. we want fair field and no
favour. We only want justice— we feel, Sir, that the just claims of Indians
in the Subordinate Traffic Department of State Kailways are under the
present system not at all safeguarded. Let there be efficiency bar fixed
W'hich should be crossed as a result of examinations. Even if it is held
that efficient men are not found on the North-Western Railway fit for
promotion, the authorities concerned are to blame. On this line European,
Anglo-Indian and Parsi Assistant Station Masters start on Es. 250, while
the Indian Station Masters after a life-long service seldom reach up to  ̂
that grade, or even rise to Rs. 200. How can one expect Indians of good
education and strong common sense to join the Traffic Department? There
are 130 posts of Assisttmt Station Masters carrying a salary of Rs. 250
to Rs. 300, 25 posts— Rs. 320 to Rs. 350, 16—Rs. 3 ^  to Rs. 400 and 10—
Rft. 425 to Rs. 500. On these posts there are 6 Parsis in the
grade of Rs. 250 to Rs. 300, one Parsi in the grade of Rs. 300
to Rs. 400 and one Muslim drawing Rs. 350 and there is none
in the highest grade. In the Traffic Department particularly in 
the posts of Traffic Inspectors there is a block, which should be
removed. I therefore urge the Government to fix a reasonable minimum
proportion of Indians among the Traffic Inspectors. I purposely irefrain from
suggesting at this moment ŵ hat this initial percentage should be. Let
this proportion be like that in the Indian Civil Service increased every year
at a fixed rate. The Public Services Commission recommended that ex
cept the Royal Engineer Officers the rest of the Traffic Officers should
gradually be recruited from Statutory natives of India and I should have
at least 50 per cent, of the vacancies in State Railways. However I leave
the matter of fixing the exact minimum percentage to the Government after
consulting the Railway Council. With these observations I commend this
Resolution to this Honourable House.

The H o n o u r a ble  Mr. D. T. CHADWICK (Commerce Secretary): Sir,
this Resolution refers to one ^ d e  in the Railway service, and I freely
admit that the Honourable Rai Bahadur has clothed it in an air of sweet
reasonableness. He advanced the principle, in support of his Resolution,
of the gradual Indianization ol the different services, and he has asked not
for 50 or 20 or 30 per cent., but has left it entirely to the discretion
apparently of the Government and the Railway Administrations. Yet, at
the same time, Sir, I think I can put some considerations before the House
\vhich show that it is not possible to accept the Resolution even when it
is clothed in that manner. What are these Traffic Inspectors in Trans
portation grade? That is the highest grade of the subordinate service.
Above them are the Assistant Traffic Superintendents, which is the lowest
grade of the Superior service, dealing chiefly with direction and control
The Resolution of my Honourable friend asks us to accept some arbitrary
percentage based entirely on the fact that a certain number in the highest
grade of the subordinate service should be recruited in a particular manner.
My Honourable friend has cited the authority of the Public Services Con»-
mission. That undoubtedly recommended the further Indianization of ^ e
different services in the Railway Administration. It dealt however with
the superior branches, and the figures which my Honourable friend cited
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[Mr. D. T. Chadwick,] «
show tli^t in the superior branches Indianization is being carried out.
We have evideutes every day of the good will of the Government to carry
out the Indianization of the services in the various branches. But the
Public Services Commission took the superior services and others with
which it dealt by branches. If they had done anything else, I do not think
their recomm^dations would have conunended ^em s^ves to the common
sense of this House or to the coimtry. They did not say that a certain
percentage in every grade should be so and so and so and so. They recom
mended that we ^ould work up ultimately to a particular percentage for
a branch as a whole. Now, Sir, in any organized business or undertaking,
promotion from one grade to another must be based very lai^gely upon
selection so as to give openings to men who seem to be capable and also
upon seniority so as to give a reward for their long and faithful services.
To select the highest grade of any branch and to say definitely that so
many must be r e < ^ t^  on anoth^ plan and for another reason will, it
seems to me, most likely lead to discontent in any service, and, Sir, dis
content leads to waste and inefficiency; especially is this the case in con
cerns like the Eailways which are to be judged mainly by their commercial
results. Therefore, Sir, on the general principle, it is objectionable to
allocate a certain number of posts in any grade to a particular caste, race»
community or creed, and it is still more objectionable when you restrict
that to the h ipest grade of all.

Now, Sir, I look for a moment to the duties of these Traffic Inspectors
in the Transportation Branch, and what are they? I have goi here the
instructions that are generally given to them. They are supposed to devote,
at any rate they are expected to devote, a large part of their time to out
door work, the inspection of all the stations, station yards, cabins, gates
and theoretically once a quarter make a very thorou^ inspection of the
stations and th^r working in every detail. They have to examine all the
train reports, muster rolls, log books, they are responsible for seeing that
signal men know their duties and they have to test them. They have to
look to tiie condition of the traffic, weighing machines, test them, they
have to examine the loading of trains, look into fares, rates and trade
conditions. They have to bring to the notice of the superior staff any
irregularities on the part of guards and station masters. All matters
involving the safety of the public and their comforts, and tHe safety of
their property, must receive their immediate attention. The^ have to
watch and test all traffic working in their section and report any mefficiency
or irregularity to the higher officials. When any new rules or methods are
introduced, they are responsible to see that the station staff thoroughly,
understand them. They have to be,ready to proceed without delay to
the scei;Le of any accident or obstruction and, in the absence of any superior
officer, or until he arriv&, they have to take charge and be responsible
for safe working at the scene of action, the clearing of the line and the
prompt resunaption of traffic. T h ^  are msfiy other duties but those give
a bird's-eye view of them. It is obvipus that they are very wide and very
responsible. If I  may say so, these men are the eyes and the ears of the
superior staff. They are the N. C. O.'s, if yoi  ̂ like, of the railway adminis
tration. Now, Sir, it is necessary to select for your N. C. O.'s and
for lyiien with duties of that nature tho^  who have had considerable
^experience as station niasters and guards on the railway and whose
porsonal qualificatioiQS lead iheir superiors to think them fitted for it.
We are jprooeeding with the Indianization of tiie superipr s ^ c e .
It IS no BtidneiBB/ Sir, I submit to our new Assistant Traffic Superin
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tendents to give them as their N. C. O /s  men who h{^ve been 
seleoted upon any other grounds than those which ̂  I have stat<jd 
My Honourable iriend has shown that a considerable number of Indisms 
are being taken into the superior service of the Traffic Branch. It is only 
fair to them to give them as their chief lieutenants men of experience because 
it is from them that tiiey must tearn much ot their work. It is only fair 
to them to give them as ^ood men as the railway administration can 
provide. It is only fair to tne general public and to the State, which has 
such a large commercial €take in the railways. Therefore, Sir, the appoint
ments to these particular grades should be, I submit, solely in the hands, 
or mainly in the hands, of the administrations of the railways. Our admi
nistrations carry a heavy burden. They have- r^ponsibilities to the State, 
responsibilities to the general public, and we have to trust the administra
tions to select for this very important subordinate grade— I am only speak
ing about one grade— men whom they consider the best fitted for it. The 
avenue of approach to that grade cannot be by direct recruitment, as, 
obviously, from the duties which I have detailed, it requires experience of 
the railways and the working of the railways, particularly of the local 
railways. The avenue of approach must be by promotion from the lower 
grades. It will inevitably happen that increase in the Traffic Inspectors 
of a number of any community or caste will depend upon increase in the 
numbers of that community in the lower grades. That has happened in 
every service of which we have had experience. Not so many years ago, 
in the top grade of our Deputy Inspectors in Madras there were many who 
were not Indians. To-day every one of them is an Indian. Beally and 
mainly owing to the fact that more Indians came in in the lower grades, 
so that now they have monopolised the whole of the first division. So, Sir, 
I submit it is generally administratively wrong to reserve a certain number 
of posts in this top grade for any particular caste. It is generally wrong, 
it is actually unkind to the young Indians .whom we have taken in as 
Assistant Traffic Superintendents to give them cuiybody except the best 
that the line can provide. Thus, while the Government is unable to accept 
any such fixed proportion, at the same time we are perfectly prepared and 
ready to intimate to the railway authorities that they must give a chance 
tr> the Indian for promotion to this grade wherever they consider him fit. 
While we cannot reserve posts in this grade for particular people yet at 
the same time we cannot tolerate that any should be debarred therefrom 
by extraneous personal accidents. The experience and the-personal qualities 
of the men must be the only point that must be considered in the promotion 
of these lower subordinates into the upper grades. My Honourable friend 
has shown from his own figures that in the staff of the railways there has 
already been a large increase of Indians employed in this grade. That is 
probably very largely due to the fact that there i^ a much larger proportion 
of Indians amongst station masters and guards. I hope I have placed 
some reasons before the House to think that even a restricted Resolution 
of this nature is inadvisable to put into operation; that the Government is 
not opposed to the general Indianization of the services; that we are anxious 
to see more and more of them employed. But at the same time we do 
not think it is fair to the Agents and to the Administrations of our important 
railways to cripple them or hamper them by laying down a fixed and aAitrary 
proportion of the N. C. O.'s that must be select-ed from any particulai^ 
community or class.

The H onourable Mr. V. G. KALE (Bombay: Non-Muhammadan): 
Sir, 1 intervene in this debate because I expected Government to make a

appointment op INDIANS TO TRAFFIC INSPECTOR CADRE. 1 0 0 1



[Mr. V. G. Kale.] '
clear pronouncement as to what practical policy they have been pursuing
in connection with the Indianisation of the superior services, both in the
State and the Company-managed Bailways.

The H o n o u ra b le  M r . D. T. CHADWICK: Might I rise to a point of
order, Sir? The Resolution does not refer to the superior services, which
begin at the Assistant Traffic Superintendent's Branch, but it refers I think
to the Traffic Inspectors and the Transportation Brandi wWch is one parti
cular grade of the inferior services. I avoided that question: I thought it.
was out of order, Sir.

The H onourablb M r . V. G. KALE: If my Honourable friend had
waited and allowed me to proceed, I tiiink he would have seen what 1 
was driving at. At this time last year, I moved a Resolution in this House
and the Honourable Mr. Innes, on behalf of Government, gave an assur
ance that he would look into this question and that he would see to it
that the Railway Companies did come into line with Government in the* 
matter of the Indianisation of the Services. At the same time, he gavê  ̂
an assurance that he would make personal inquiries into the facilities which
are available to Indians for training themselves for the various offices under
the Railways. I must say, Sir, that I was disappointed with the remarka
of my Honourable friend opposite. He was speaking of the Non-Commis
sioned Officers in the railway services. Probably, he was not conscious,
of the meaning that has recently been attached to N. C. O.'s and
1 am afraid that these officers on the railways have really become
N. C. O.'s in the matter of Indians who do not get their proper
opportunities and proper chances in the railway services. He gave
us a long list of the duties that are to be performed by these officere.
No one denies that these duties are very important and responsible. But
what has that to do with the question under discussion? What the Resolu
tion asks is simply this, that a reasonable proportion should be fixed for
Indians in the cadre of Traffic Inspectors in the Transportation Branch. I
do not see what difficulty there is in the path of Government to fixing a 
certain proportion and working up gradually. I think that is the only way in
which Government can proceed. Government has always stated that their
policy is the policy of Indianisation. Now, how ts that policy being carried
out and how is it going to be carried out? That is the whole question.
There is no difference of opinion between Government and the public now
with respect to the general policy of gradual Indianisation, as we have been
repeatedly told. But the question arises how that Indianisation is going tO'
be tffected. Here is a practical suggestion which has been thrown out by
the Honourable Mover of the Resolution. When a practical suggestion
is, however, made, Govermnent turns round and says, “  No, this is imprcwsti- 
cable.'" I want Government to tell me what is practicable. I want
Government to tell me what they are themselves actually doing in this
matter. I can imderstand that unless there is a large number of Indians
from whom the promotions can be made, the policy is not practicable. But
I want to know what Government is actually doing in that connection and
what facilities for training and what opportunities are being given. If we
are satisfied that Government is doing its level best in this connection,
t»roviding facilities and making promotions from among the Indians avail
able, I do not think that there will be any ground for complaint. But there
is no evidence produced to prove that. Then, it has been sai8 that it is not
possible for Government to fetter the discretion of the Railway authorities.
But I thiiJc it was only lairt year that the Government gave an assurance

1002 . ootmciL OF STATE. [28th Pbb. 1928.



i^PPOnrTMKNT OF INDIANS TO TRAFFIC IN8PBCT0B CADRE. 1 0 0 3  
, t

that they would draw the attention of the Railway authorities oi even the 
Company-managed Bailways to this problem of Indianisa^n and that they 
would try to see that these Company-manned Railways came in a line 
with the State-managed Railways. Some ij^ormation on this point was 
expected, but I am sorry to find that such information has not been forth
coming. I quite agree that unless a man has qualifications, unless a man 
is fit for the performance of these very responsible duties, he cannot be ' 
appointed or he cannot be promoted. But it is due to this House that it 
should be told by Government whether they are actually giving effect 
to their own declared policy and whether proper and adequate facihties are 
being given to Indians in order that they might qualify themselves. My 
Honourable friend said that the Honourable tne Mover's Resolution wa» 
asking something for a particular caste or castes. The question of caste waa 
not, however, raised at all. It was a question of Indianisation, pure and 
simple. Whatever community or whatever caste among the Indians a 
man might belong to, what is required is that Indians ought to be given 
opportunities. It is contended that posts cannot be reserved. I might 
ask, how is it that at the present moment certain posts seem to be actually 
reserved for certain people ? If there is no reservation, how is it that 
Indians have not been appointed in larger numbers ? Practically the higher 
posts, which are the posts referred to in this Resolution, are a monopoly 
of a particular small class or section of the general population of the country. 
There seems to be then some kind of reservation. There appears to be 
some kind of monopoly. It is the breaking of this monopoly that we 
want and it is the opportunities for rising to the higher posts that is asked for 
in this Resolution. I think Government might see their way to accept the 
Resolution because there is a concrete proposal contained in the Resolution. 
What Government always wants is concrete proposals and deprecates 
general propositions. Here is a concrete proposal which has been made and 
there is no difference of opinion between Government and the public with 
regard to the general policy of Indianisation. I do not see any other way 
of moving the Government to give effect to its own policy. With these 
words. Sir, I strongly support the Resolution.

The H o n o u ra b le  C o lo n e l S ir  UMAR HAYAT KHAN (West Punjab: 
Muhammadan): Sir, I am going to say something which happened behind
the scenes. Before this Resolution was being moved one of my friends 
came to the Mover of the Resolution and said ** Why don’t you fix a pro
portion?’* to which he replied that if he fixed a proportion, it would be 
difficult for the Government to accede to the Resolution. When I saw 
that, 1 thought nobody would disagree to a Resolution like that and I was 
practically certain that such a Resolution, so worded, would be accepted, 
but I was amazed when I heard that even siich a Resolution was not 
admitted. Then, Sir, in the Punjab at any rate, what I have seen is that 
people belonging to the domiciled community, and the Eurasians, have 
monopolised the whole of the Railway services. I think they are just , sis 
much Indian as anybody else, and I am quite willing that they should get 
these posts. But the thing that one objects to is that they should mono
polise these posts. Their numbers and the numbers of others should be 
taken into consideration and they should get the posts according to pro
portion. Even that, it may be said, is too much, but I think the Mover 
of the Resolution was ready to come down to the very minimum, the very 
lowest numbef. Even that was not taken as sufficient by the Government. 
Details have been put before us about the respective numbers and 
very few out of them are Indians. It is sufficiently bad, I think.



[Colonel Sir Umar Hayat Khan.] '
They (the Indiai^) all see the thing through and naturally there is dis
content. We were told just before this that if we fix a proportion there will 
be discontent, but I think there will be far more discontent when they 
hear what their numbers are and how they are being treated and when such 
A Resolution is brought to remedy it, it is thrown out. Of course some 
arguments have been put forward on the other side, but the general public 
outside will say that they are not given what was asked for and that all this is 
a sort of lame excuse. Then, Sir, it has been said that on the Company 
Railways there are many Indians. I think that these Indians are taken 
there because they take leas emoluments, they do just as good work and 
these Companies are clever who employ them. They want to get good 
staff on small pay. That is perhaps why they are taken there. Then, 
Sir, when Assistant Traffic Superintendents and District Traffic 
Superintendents are Indians and do good work, why can't they 
do so at a lower rung? It is known to the House and to 
everybody in the country that the production of B .A /s and M .A/s is far 
in excess of what the Government can supply with employment. It is 
Imown that there is discontent. If B.A.-s and M.A.’s, well-educated, can
not get these posts, and men who are far inferior to them get them, I think 
they have some cause for it, and it is for this that we want more posts in 
the Railways so as to employ these men. With these remarks, Sir, I 
strongly support the Resolution and if it is thrown out by the Government, 
1 hope that every Indian who wants to be true to his people will carry it by 
fais vote. "

The H o n o u ra b le  Mr. PURSHOTAMDAS THAKUR1>A8 (Bombay: 
Nominated Non-Official): Sir, this Resolution is one of those which we used 
to call a hardy annual at the Councils before the year 1020. The demand 
of the Provincial Councils and I daresay of the Imperial Council also before 
that year for Indianisation was more or less insistent and continuous, but I 
should not be surpri&ed if after the Reformed Councils were started. Resolu
tions of this nature were brought before the Legislatures at the headquarters 
more often than even once a year. In fact. Sir, the necessity of employing 
Indian agency in all branches of administration in India has been recognised 
by the British Parliament ever since the year 1833. We are now in the year 
of Grace 1923, which practically makes it 90 years since the claims of Indians 
to Government service in India were recognis^ and were publicly announced. 
I must confess that in spite of all that has been said both by Government 
and by public opinion outside on this score, the reply of my Honourable 
friend, the Secretary for Commerce, to this Resolution, which I look upon 
as a very very modest one^indeed, rather disappointed me. I do not think 
the Honourable Mr. Chadwick said much that would convince this House 
HS to why Indians were not appointed in larger numbers till now on the 
railways of India, railways which are run with the tax-payer's money and 
railways which are financed by the tax-payer. Particularly has the Indian got 
a clwm on the State railways for which between the Government and the rail
way administration there is nothing of what is called a buffer. I could have 
imderstood and I fully realise my Honourable friend the Rai Bahadur’s 
anxiety not to include company railways, for, I suppose he suspected that in 
that case the Resolution might very easily have been met by Government in 
opposition by saying that they had no adequate control over tiie administra
tion of company railways. But I At any rate have not been able to perceive 
(irything in what the l^nourable Mr. Chadwick said regarding the incapm îty
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•of Indians to qualify themflelves for these particular posts. Sir,̂  successive 
Secretaries of State and prominent British statesmen ^n the past have 
reiterated the necessity and the desirability of having Indians in the adminis- 
tiation of the Government of India. The most prominent and perhaps the 
one who has put the case in a nutshell was Lord Lytton. He said if the 
large fund of capacity of Indians to qualify themselves for the various posts 
was not properly utilised for (jmploynient in the higher grades of the service,
‘ the fault Vras ours for moving in a vicious circle. We do not employ natives 

more largely because they are not well qualified and they are not well quali
fied because we do not employ enough of them." This is the vicious circle 
in which I am afraid many Government officials who have to reply to Eesolu- 
tions like the one we are discussing at present have to move. I was hoping 
that the Honourable Mr. Chadwick would perhaps strike out another line of 
argument or rather conciliation and hold out hopes to the satisfaction of the 
Honourable Mover of this Resolution as to what Government proposed to do 
hereafter. I am still hoping that some other Member from, the Benches 
opposite may be able to supplement what the Honourable Mr. Chadwick had 
to say. For I cannot help thinking that the Resolution moved by my 
Honourable friend is, to say the least of it, a most modest one. The Honour
able speaker who preceded me told the Council that he was going to tell them 
something that happened behind the scenes. I do not have the privilege of 
having h ^  such opportunities, but I look at it from the point of view of the 
Indian puolic as it has been treated by the Government till now. The 
demand of the Indian public all through has been that rather unsweet word 
' Indianisaoion of the services.* What they say is: Indians have the first 
claim on the various services under Government for several reasons; some 
of them being that they are sons of the soil, that they can give the cheapest 
agency required fr.r the purpose and that they are not of that class which 
will leave the country at a certain age or after a certain period of time and 
therefore, an Indian's experience is not lost to the country. These are three 
main grounds on which this claim has been based. The Honourable Bai 
Bahadur says that Government should be pleased to fix a certain percentage. 
I am sure he would have very much liked to have put before the House 
exactly what the demand of the Indian pubhc is; but he wants some action 
immediately, he wants some action definitely and he wants to know 
fixactly what Government propose as a reasonable proportion. I 
thmk. Sir, these are definite demands. I also feel that these 
are demands in which Government must take some action, and I 
v.as looking forward to the Honourable Mr. Chadwick saying exactly 
what the Government idea was. I feel, Sir, that the time when the Indian 
public could be satisfied or even this Council and the Legislature could be 
satisfied with vague promises of Government being able to do their best 
and so on is gone and past. What we now want is something definite, 
something that we can take count on and audit, as it were, next year or the 
following years and say to Government, “  You promised this percentasre. 
Where is it?” If after the existence of railways in India for 60 or 70 years 
\he. figures that have been put before the House by the Honourable Mover 
are correct, I think Government will admit that there has been a good deal 
of lee way that has to be made up by the railways of India and it is the 
duty of Government to see that that lee way is made up. I will only refer, 
Sir, to the way in which in the past opportunities for training of Indiaes 
were denied. I need only mention the mstance of the College which 
was started ih England in 1870 or 1873 for the purpose of training engineers 
fdr India in direct opposition to the wishes of the then Government of 
India because the Secretary 'of State thought fit to carry the scheme
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[Mr. Purshotamdas Thakurdas.]
through. I ani <jWte aware that thirty years later a similar oollege for 
trainijag Indians was started in India; but if ttiese are the opportunities lost 
to India 1 do not think Indians are wrong if they plead now that the lee 
way should be made up and that prompt and speedy action should be 
taken.

I see that the Honourable Mr. Chadwick has appealed to the Council 
not to handicap officials in the railways by compelling them to recruit on. 
grounds not of pure merit but on munds which he called racial. I fully 
agree ydth the Honourable Mr. Chadwick in his protest in the ordinary 
course of things and as a general rule. But I think the Government of 
India are boxmd to recognize the other side of the shield. Here are the 
railways that have been in existence for 70 years and here is the fact that 
at the end of 70 years in the superior ranks there is only a sprinkling of 
them—1 per cent Is it the fault of the non-official? Is it the fault of the 
public of India? In fact, I would suy. is it the fault of the Indian if he 
now loses patience and says We v̂ill never be efficient in the eyes of 
the officials, perhaps for another quarter of a century. We now insist 
that a certain percentage should be laid down and carried through.*' It 
may not be what I would do in my business; it may not be 
what others would do in their businesses; but, Sir, in my busi  ̂
ness I would train men belonging to my family first; I would train my son 
or my nephew and so on first; I would train my friends’ sons there after 
that and so on. Therefore, the parallel is not the same. I do hope that 
the Government will not trent this q̂ uestion as a racial question. It is. 
a question of India having waited much too long to get justice from the 
powers that have been from tjme to time. It is no use now Ming back 
to this point. I think it is the duty of the Government now to begin with 
a clean slate and to take the Legislature into their confideilce and say

We mean business and this is the pacer at which we prppose to go 
This is the demand of the Ecsolution, modest as it is, for it leaves the 
fixing of the percentage absolutely to the discretion of the Government 
and I should have thought that Government would have been the first to- 
accept the Resolution.

The H o n o u ra b le  M r . PHIROZE SETHNA (Bombay: Non-Muham
madan) : Sir, I have only one or two remarks to make of course in support 
of the Resolution. As the previous speakers have said, the demand made 
by the Honourable Lala Ram Saran Das is indeed a very modest one. Let 
us examine wherein lies the difference between the demand made by him 
in the Resolution and the reply given by the Honourable Mr. Chadwick. 
The Honourable Mr. Chadvick does not for one moment deny that there 
is justification for bringing forward this Resolution. The Honour^le Mr. 
Chadwick says that in the higher brftnches of the Railways Indians are 
employed in larger numbers; in the particular branch to which the Honour
able Mover of the Resolution referred, he said he would ask the railway 
authorities to give full consideration to the request contained in the Resolu
tion. He opposes the idea of a percentage on the ^ u n d  that if a per
centage is named the hands of the railway authorities will be fettered 
irtismuch as they may have to take up men who are not properly qualified. 
May I ask the Honourable Mr. Chadwick whether this argument did not 
prevail with tiie. Government when they proclaimed that 'Ihe different 
services will be gradually Indianized. and whether they did not fix per
centages themseWes for the purpose? Perhaps the Horiourable Member



might reply that these percentages Vere fixed because the men were drawa 
from a class who had submitted themselves to certain examinations, etc. 
The case here is exactly a parallel one. Here too we dS not ask that all 
and sundry should be appointed. Men will be trained and from them 
selections should be made of Indians to the appointment of Traffic Ins
pectors. The Honourable Mover has not fixed a percentage. He has left

to Government. He has not said that even a minimum percentage 
might come into operation immediately; he expects that it might come into 
operation gradually, and yet Government chooses to reply that they cannot 
accept such a proposal. All I can say is that the Government reply is, 
most disheartening from the point of view of the Indian public.

The Honourable Mr. LALUBHAI SAMALDAS (Bombay: Non-Muh
ammadan): Sir, I rise to support the Besolution. When the Honourable Mr. 
Chadwick began, in the usual way by saying that the Besolution was modest 
I thought he was going to accept it. He has been for so short a time in 
the Government Benches that I thought that he had not leamt the art of' 
coating a bitter pill v̂ith sugar, but I am sorry to say, Sir, that he has. 
learnt the art. His attitude came as a surprise to all of us oh this side of 
the House. He gave reasons which have been met by my Honourable friend 
Mr. Purshotanidas Thakurdas, but there is one reason, which was not met  ̂
and which I think must also be met. He said that young Indians appointed, 
as Assistant Traffic Superintendents may not want these Indians who 
might turn out to be inefficient. May I ask him a question, Sir? 
Are these Assistant TrafHc Superintendents ever consulted when mak
ing the appointments of Traffic Inspectors, and have they ever said!
that they don’t want Indians and they would prefer to have Traffie 
Inspectors from other communities? Unless he can satisfy us on 
that score I think that argument cannot hold good. Then the:
other argument also that the Bailway administration cannot findl 

» a sufficient number of suitable men cannot hold good. I am quite sure, 
Sir, that in all these years a sufficient number of Indians will have proved 
their capacity to come up to the highest grade. The only reason must be 
that, as my Honourable friend Mr. Purshotamdas said, the men at the top* 
wanted men of their own community, and naturally the rights of Indians 
were passed over. There is a very strong feeling in the country, Sir, that the* 
rights of Indians are not properly considered in making appointments in 
the Bail way Services, and I think the time has come when Gt)vemment 
must declare a policy that they will at least accept a iixed percentage to- 
be reserved for Indians. I hope, Sir, that the House will pass this Beso- 
lution.

The H onourable L ieutenant B ao Bah a d u r C h audh ri LAL.
CHAND (Punjab: Nominated Non-Official): Sir, I  think all
Indian Members with the exception of those that are in the 
employ of the Government are with the Honourable the Mover 
of this Besolution. They are not with the Mover, simply because they 
have no other option but to side with the Honourable Mr. Chadwick. T 
must confess that I was quite ignorant of the responsibilities, duties and 
qualifications of these Traffic Inspectors until I  saw one Inspector this; 
morning. Hd was an Inspector in the Accounts Department. I  ashed 
him what were the duties of these Traffic Inspectors, f ie  said that they 
had to look *after the mejpial staff on Stations class A and B. They had 
to look to the cleanliness of these stations as well and were in fact highly 
paid jamadars. I asked him what their qualifications were. He said that
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[liieut. R̂ao Bahadur Chaudhii Lai ckand.] ,
^ e y  had to pass to  exammations, but they had to please certain officials 
and they got the job. I asked him, how many Indians there are in this ser
vice? He said that Indians are not eligible for these posts, because 
they are reserved for Europeans who are not qualified for any other service 
and who have to be provided for. The picture is, I believe, overdrawn, 
but that is the feeling that exists among the Indian employees on our 
Railw'ays and Government ought to see their way to remove that feeling.

My friend the Honourable Colonel Sir Umar Hayat Khan referred to 
^mething that happened behind the purdah. Sir, nothing happened be
hind the purdah. It was I who approached the Honourable Mover this 
morning and accused him of being very timid and for bringing forward an 
-over-modest request before this House. I have had a very bitter expe
rience of vested interests owin^ to the absence of these percentages. In 
the Punjab we have been Crymg since 1914 to get the zemindars a due 
representation in the different branches of the Public services. We ap
proached the Government with deputations and Resolutions, and Govern
ment in their anxiety to help us issued circular letters from tinle to time. 
The position was examined in 1918, and after five years, it was found that 
the position was just the same as it was in 1914. My experience is that 
these recommendatory circulars, these pious wishes, do not help. Indeed it 
is very difficult to divest people of their vested interests, and that is why I 
was pressing the Honourable Mover to fix a percentage. The Punjab Gov- 
•emment had to do it. In 1919 they appointed a Committee and as a re
sult of its recommendations they issued a Resolution that in all branohefl of 
the services under the Punjab Government zemindars should have so. much 
share which was in some cases 66 per cent, and in others 50 per oaiV. I do 
not mean to say even that had had its full effect. Even the fixing of a 
percentage has failed to have the desired effect, and that is why I was asking 
the Honourable Mover to fix a percentage. The Resolution in its present 
form is over-modest, and my only surprise is that Govenunent d^s not 
accept even this modest Resolution in its present form.

The Honourable Mr. Chadwick referred to the discontent that would 
follow if Government were to accept this Resolution in its present form. 
I think the discontent on the other side will be much greater than what he 
anticipates on the side of those who have got vested interests in tiie 
service. The majority of tiie Indians in these Councils and Assemblies 
under the Reforms will be no good if they are denied their due share in the 
^different services of the State. I think. Sir, even now Government ought 
to see their way to accept this Resolution. With these few words, I sup
port the Resolution brought forward by my Honourable friend Lala Ram 
^aran Das. t

The H onourable D r . M ian Sir M UHAM MAD SH AFI (Law Member) : 
“Sir, I am sure the House will recognise that the Government of India have 
every sympathy, real sympathy, for the legitimate aspirations of Indians 
to take their proper place, to play their proper part in the public services of 
this country. Ab a result of the recommendations made by the Public Ser
vices Commission, Honourable Members are aware that Government have 
ahipady arrived at various decisions with regard to almost all the depart
ments of the PubKc Services in this coimtry. To suppose that the Govern
ment are not actuated by the same liberal spirit of Indianising our public 
services in regard to the railway services is, I submit, really unreasonable.. 
Indeed, the speech delivered by the Honourable Mover of the Resolution
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has itself indicated that in the tiigher branches of the railway services 
something has already been done. Personally, I am aware of €he dissatis
faction which exists among the subordiilate ranks of our^railway employees, 
in regard to the absence of opportunities afforded to them to rise to the 
higher grades of the subordinate service, and I am sure that my Honourable 
friend and colleague, Mr. Innes, will take every reasonable step to remove 
that dissatisfaction. The real objection, as I understand it, to the Eesolu- 
tion put forward by my Honourable friend in the form in which it has been 
framed  ̂ is this, to fix a proportion in one grade of a service may really in 
its results be deteimental to the very object which my Honourable friend 
has in view. If my Honourable friend had sought to fix a reasonable pro

portion in all the grades of the subordinate service, the matter
” would have stood on an entirely different footing. But, even 

in regard to this grade, in order to meet my Honourable friend half-way, I 
suggest to him a modification in his Besolution, and, if my Honourable 
friend will accept this modification, I am sure the Honourable Mr. Chadwick 
would be prepared to accept the Besolution in that fc»m.

The H o n o u ra b le  th e  PRESH)ENT : I must reinind the Honourable 
Member that, if he wishes to move an amendment, it is the House and 
not the Honourable Member who can accept it.

The H o n o u ra b le  Dr. M ian  S ir  MUHAMMAD SHAFI: Well, Sir, I 
wanted to suggest to the Honourable Mover a modification in his Resolu
tion and not to move an amendment myself.

The H o n o u ra b le  th e  PRESH)ENT: The only method by which a 
modification in the Resolution can be brought before the House is by art 
amendment.

The H o n o u ra b le  D r . M ian S ir  M U H A M M A D  S H A F I : In that case, 
I ask your permission to move this amendment. ' »

The H o n o u ra b le  th e  PRESIDENT: Will the Honourable Member 
read me his amendment?

The H o n o u ra b le  Dr. M ian  S ir  MUHAMMAD SHAFI:
That this Cooncil recommends to the Governor Qeneral in Council that a larger 

number of Indians be emnloyed in the cadre of Traffic Inspectors in the Transportation 
Branch of each State Railway in India than is the case at present.**

The H o n o u ra b le  th e  PRESIDENT: Will the Honourable Member 
hand it in at the table? •

To the Resolution under discussion, amendment moved:
That for the words ‘ a reasonable proportion be fixed for Indians * the words

* a larger number of Indians be employed * be substitute, and that the following 
words be added at the end of the Besolution : ‘ than is the case at present

The Resolution, if amended, will read as follows:
“  That this Council recommends to the Governor General in Council that a larger  ̂

numl>er of Indians be employed in the cadre of Traffic Inspectors in the Transpoiia- 
lion Branch of each State Railway in India than is the case at present.**

Thfit amendment and the Resolution are now open to the debate of the- 
House.
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The H o n o u ra b le  Mr. B. N. SAKMA (Bevenue and Agriculture Mem
ber) : Sir, 1  ask the House to accept the amendment proposed by the Hon
ourable Mian Si/Muhammad S h ^  because 1 think it is more in conso
nance with the object which the Honourable Mover has in his mind as 
wdl as with the principle of action by which we should be guided in the 
•determination of questions like this than the Besolution. I shall not deal 
now with the general question of Indianisation but content myself with 
asking as to whether in determining a proportion, although you may not 
fix a proportion with regard to the lower services, you may not be contra
vening the principles by which we should be guided in our present and 
iuture practice. There is a school of thought which deprecates the fixation 
o f  any proportion and I know that there is a tendency to struggle against 
that basis for two reasons: firstly, because it is opposed to the contention 
in some quĉ rters that the principle ought to be that you ought 
to employ Indians, including therein the term “  statutory Indians,'* wher- 
•ever you can and wherever it may be possible to do so and that by fixing 
a proportion you will be contravening that principle. Secondly, there is 
the danger generally in this as well as in other matters that the minimum 
'would tend to become a maximum. The wording of the Resolution, there
fore, I think we may take exception to, on the ground that, if it be clearly 
dissected, the Indian community itself may find its interests jeopardised 
by putting forward a proposition of that description. {Mr. Laluhhai Samal- 
das: ‘ Why? ') Why? Is it the desire of the House to say that it should 
he open to the Government to employ other than Indians in any certain 
proportion in the subordinate service? I take it—I am spiking not of the 
higher services but of the lower services with which we are dealing at pre- 
*sent—I thou^t that the object which is being put forward is as far
as possible in the lower services with which we are now deftlinK^^be agency 
that should be employed should be Indian and it is only where Indian 
agency is not procurable that wa should have to go to outside agency, 

'^erefore, in saying that there should be a proportion which should be 
Indian, you are really jeopardising the interests which you are supposed 
to be safeguarding. I therefore think that the Resolution as it was origi
nally worded would be detrimental to the interests of the community whose 
interests it is supposed to safeguard. But, apart from that, Sir, there is 
also the practical difficulty which those who have to face this problem in 
this as well as in other Departments are experiencing, and I think Hon- 
x)urable Members were rather hasty, if I may be permitted to say so, in 
iihinking that the Honourable Mr. Chadwick was imduly conservative in 
raising objection to the proposition as fabled before the House. Now, these 
promotions whether in this Department or in other Departments have to 
be made from the senior men who are duly qualified for preferment, and 
assuming that we find that the senior men, well qualified for the purpose, 
liappen owing to past pohcy to be men other than an Indian in the sense 
in which the term is perhaps employed here, would it be right for any ad
ministration to sacrifice the interests of those people, to overlook their 
claims, to penalise them, because they happen to belong to that particular 
commimity ? That was the difficulty which confronted the Honourable Mr. 
Chadwick and not that the Commerce Department or the Government of 
India are in any way unsympathetic towards the nspirntions of Indians. 
Iĵ ut in translating into practical action these suggestions they are confront
ed with this problem that they cannot sacrifice the interests, the vested in
terests of the people now in service, qualified for promotion, and they can
not be superseded by otbers simply because the latter happen to belong to a 
'particular community whose interests perhaps have not been safeguarded
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in the past as they might have been safeguarded. That is the real difficulty 
with which any administration is bound to be confronted, and 4hat is the 
reason why the Honourable Mr. Chadwick has said, " i t  is true that we 

for Indianisation, but it must be generally a slow process, it must come 
irom below, and therefore I cannot promise any definite proportion 
although we shall try our level best to increase the number of Indians duly 
qualified as far as possible in this particular branch/' I take it also Sir 
that Honourable Members when th^y use the word Indian include the 
term “  Anglo-Indian "  also because I do not think it would be wise, safe, 
or expedient to draw any distinction between our Anglo-Indian brethren and 
other Indian communities, in the matter of service. It may be that in some 
I)epartments one particular community may occupy a larger proportion 
than o^er communities—I am not justifying that it should be correctly so 
— but it may be that owing to various conditions of service, owing to 
vanous peculiarities, or owing to p^st history, you may find some particu
lar community occupying a larger proportion than perhaps may be desir
able But the change can only be gradual and I think, therefore, Hon
ourable Members will rest satisfied with the assurance which has been 
given on behalf of Government that every legitimate attempt would be 
niade to increase the number of Indians as far as may be consistent with 
justice  ̂ to do so in the traffic branch and as traffic inspectors, on the as
sumption that we use the word “  Indian to include “  Anglo-Indians 
also. I am not asking you to draw no distinction. It is an unsatisfactory 
feature that the pure blooded Indians as it were occupy a very small pro
portion. It is a legitimate cause for complaint that so few of them are 
there, and I think every endeavour will be made and ought to be made to 
increase their number. But I think in fixing this proportion, it should be 
our principle not to draw any distinction whatsoever between Statutory 
Indians and Indians in the ordinary acceptance of the term. However, 
that is a side issue. On the main point, Sir, I think the amendment which 
lias been suggested by the Honourable Member for the Legislative Depart
ment, Sir Muhammad Shafi, is an eminently reasonable one. The Gov
ernment agrees to do its best to employ a larger number of Indians than is 
at present the case. It will be of course an increasingly large number and 
the principle has been accepted. I think, therefore, the House ought to 
accept the amendment.

The H o n o u ra b le  S ir  MANECKJI DADABHOY (Central Provinces: 
Oeneral): Sir, at this stage I do not propose to detain this Council by
speaking on the original proposition; in respect thereto several speeches 
-have been made and many solid and soimd arguments have been advanced.
I therefore only propose to speak on this amendment. I am one of those 
Members who have consistently supported the officials as well as the non- 
>officials when a proper, appropriate and well-Miprded amendment by way 
of compromise has been sought and pressed in this Council. But I feel 
that on this occasion I cannot support this amendment. In my opinion,— 
tind I say it with great respect to the Honourable the Mover of this amend- 
Tuent, this amendment is simply an eye-wash. The amendment, if it was 
-of a specific natiu’e, would appeal to every one of us, and I for one would 
iiTimorlifitely accept it. What is the position? What is the real funda
mental difference between the proposition and the amendment which has 
been put forward? The proposition requires a fixed proportion. The pro
position requires Government to accept a principle, namely, th^t a reason
able proportion of appointments may be fixed for Indians and the amount 
o f that proportion has been wisely left to the will of tihe Govemment,—to
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[Sir Maoeekji Oadabhoy.] *'
their better judgment.- If you now substitute the words "  a larger num
ber ”  for the words ** fixed proportion which is the main object of the 
Amendment, what is the net result of that suggestion? The whole pro
position iis rendered nugatory. It is not an amendment. It absolutely 
changes the entire character of the Resolution which we have beea 
discussing all this time. It introduces altogther a new Resolution, and it ^  
not really an amendment of it. If the amendment is carefully criticised, 
that is the only natural inference. Then, what is the case of Government? 
It asks us to substitute the words larger number in the 
Resolution. I am afraid this Council will not be satisfied with a 
mere assurance of this nature. Government always, for years, 
together, have been saying this one thing, that they are anxious and 
sympathetio, and that they are always prepared to take a larger element 
of Indians in the various branches of the services. \Ve all know about the 
genial sympathy of Government. We all know their sympathy in this. 
particular connection. But the object of this proposition is to bring it 
home to Government in a fixed manner the natui*e of the request made in 
this Council and ask them to pronounce their definite decision on the nature 
of this request. I shall not refer to the special case of pleading made out 
b^the Honourable Mr. Sarma. If his argument is correct, he has no busi
ness to be a Member of the Executive Coimcil, and to hold a post, a post 
which is generally a listed appointment and which belongs to the Inman 
Civil Service. That would be the natural inference of the argument which 
the Honourable Mr. Sarma has advanced before the Council to-day. We are 
not now dealing with cases' that are special. In making these remarks I do 
not for a moment wish to minimise the difficulties of Government in this 
matter. I can clearly see the position of Government. I know tiie Govern
ment will have considerable difficulty in the matter of adjusting tiiis propor
tion. It might to a certain extent Vreate dissatisfaction and dij^ntent in 
the department. I extend ray fullest sympathy to the Honourable Mr. 
Chadwick in the arduous task which he has before him in accepting this 
Resolution; but the proposition which the Honourable Mover has placed 
has a definite object, and the Government must find out some sort of modus 
vivendi in this respect to meet the wishes of the public. I therefore regret 
exceedingly that I cannot see my way to support this amendment and even 
in a matter like this, which is of a very important character, if Government 
is defeated, it should meet its defeat cheerfully and endeavour to find a 
solution. "

The H o n o u ra b lb  Mr. PHIROZE SETHNA: Sir, I too oppose
the amendment. On giving fuller consideration to the proposal 
which fell from the Honourable Leader of the House we cannot 
but come to the conclusion that if the amendment is accepted 
the working bf it will not b6 practicable in the manner indicated 
in the Resolution of the Honourable Lala Ram Saran Das. 
I can best prove what I mean by giving concrete instances. I imderstwd, 
Sir, that in the North Western Railway they have 44 men holding the posi
tion of TVaflBc Inspectors of whom at present only one is an Indian. Now 
if the aniradment is carried, namely, that a larger number be employed 
than at preseiit, Government in their estimation might think they are doing 
the right if they raise the number of Indians to 5. On the other
hand, on Otidh and BoMlkhand Bsilway, I undenrtand there are 10̂  
men fiUitig ti^s p^itfon and bi^ause a former Agent of that Railway ¥̂ aâ  
sympifttlirac to Idman aspirations, thî re are about 4 Indians there. Gov-
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emment will then say that they ^11 increase the number of Indians on 
this line by one or not at all and they would be righ^ according to tHe 
aifaendment. The aim of the Honourable Lala Kam oaran Das cannot 
therefore be fulfilled by the acceptance of the amendment of the Honourable 
8ir Muhtimmad Shafi. * .

The E ig h t  H o n o u ra b le  V. S. SE1NIVA8A SASTKI (Madras: Non- 
Muhammadan) : ^̂ r, I quite agree that the ^endm ent î  scarcely less un- 
eatisfactiory th ^  the Besolution. I will not go so far as my Honourable 
friend Sir Maneckji in describing the amendment as an eye-wa^h. J would 
give it â more euphemistic term; I think it is a legitimately taotiopJ move. 
The attitude of the official spokesman on this Eesolution has been, of a nature 
that woiild inevitably have brought Government a sorry d^fsat. The lonend  ̂
ment is intended to pull the Government out of an awkward situal îon. The 
si^ation is awkward, Sir, because Government in this matter under malig
nant ii^uences. have assumed an attitude entirely out of accprd with their 
contiij ĵ l̂ professions, and, I am happy to think, considering the way they 
have behaved in other departments of the public service, alBo out of 
court with their well-established practice. I am inclined to be somewhat 
reminiscent over this railway matter. Bailways, Sir, have been a sore 
subjeot with us; and if I may venture a personal note I am one of those 
who belie,vfe that the thorough defeat which Government sustained recently 
over a railway matter would not have been theirs if from the beginning in 
regard to the Indianisation of the railway services Government and the 
companies together had adopted a more reasonable and more satisfactory 
attitude. However, I am disposed to recall an incident of about twelve 
years ago when the Imperial Legislative Council still sat in Calcutta in a ' 
very small room but in a room where great things were done. I remember 
a Besolution moved by my own lamented master, Mr. Gokhale, to the effect 
that a more rapid pace should be adopted by the companies in respect of 
Indianisation. What, Sir, do you think was the attitude of a person called 
the Eailway Member—but I think he was only the President of the Bail way 
Board in thosei days? He said that Indians were as a rule fatalistic by con
viction, and that the European community who had large interests would 
object to the employment, on a very much larger scale, upon the transport 
machinery' of that kind, of people who would, when accidents happened or 
were likely to happen, simply say “  Oh, that is fate; what cw  we do?" 
Now, the Honourable Mr. Chadwick has been trained in the more sane- 
minded atmosphere of my Mc^ras Province, so that he adopted a gentle 
-variant of that theme to-day. Instead of condemning Indians as a class 
as fatalists and therefore ui^tted for service in a small patch of the rail
way service, which still apparently is reserved as a monopoly for inefficients, 
instead of calling them fatalists and therefore disqualified, he enumerated 
a formidable array of their duties. Now, I heard this array of duties with 
the closest possible attention, and I am not satisfied myself that amongst 
these duties there is anything which is beyond' the capacity of a very ordi
nary, Indian mortal. There are patches of the service whidi are considered 
monopolies of particular communities. We have broken into patches 
before arid we will break into this patch as well; we shall annex 
it as we have annexed other branches of the public service in 
our own coimtry. I am dissatisfied with the Besolution for the 
reason that it adopts in the railway service that unsatisfactory an4 
most vicious principle' of fixing a proportion for Indians. Indians, Sir 
must Eave tha run of the whole service in this country. It is theirs root 
and branch; other people may come ifa with a/niodeei request for a pro
portion. Why should we ask for a proportion ? As rapidly as circumstances
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[Right Honourable V. S, Srinivasa Sastri.]
permit, more rapidlv than Government wish, more rapidly than the r^lways 
and the Honourable Mr. Chadwick apprehend, much more rapidly the 
services will become the property of their owners in this country. Well, 
left to myself, I should oppose both the Resolution and the amendment and 
leave this matter to be settled in a place where better notions 
will prevail of what is due to Indians and what is due to other 
members of the Indian nationality. However, since the motion 
has been brought here, I should accept the amendment and ask 
my Honourable friends Sir Maneckji Dadabhoy and Mr. Sethna to relent 
in their attitude, justifiable as it is, for this reason, Sir. The amendment 
asks for a larger proportion and leaves it there with perfect indefiniteness. 
We shall be fm  w^en we feci stronger to come up here and aric for a definite 
proportion which shall be scarcely less than 85 per cent. I f we ask for a 
proportion now and leave it to the sweet will of iiie Government as personi
fied in the Honourable Mr. Chadwick, we shall get a proportion which the 
country will reject and the Honourable Rai Bahadur Lala Bam Saran Das 
will be abused all over the country for having brought it about. For that 
reason I object to this Besolution, and I implore my friends to be wise md 
to accept the amendment.

The Honourablb Dr. Mian Sib MUHAMMAD SHAFI : May I be
permitted to make a personal explanation, Sir?

My Right Honourable friend Srinivasa Sastri characterised my amend
ment as a ** legitimace tactical move I assure the House that I did 
not conceive of that amendment in iihe way that .my Right Honourable 
friend has characterised it. So far as I am concerned, it was an honest 
efiort on my part to bring about a compromise between the Mover on the 
one hand and the department administering the Railways on the other.

The H o n o u ra b le  Mr. PURSHOTAMDAR THAKURDAS (Bombay: 
Nominated Non-Official): Sir, when I was hearing the Right Honour
able Srinivasa Sastri, I felt that he was going to ask the House either to 
accept some other amendment he may have thought of so as to bring in 
all the points which may have been aimed at by the Honourable Mover, 
or to accept the main Resolution. Although he looks upon the amend
ment of the Honourable Mr. Chadwick as an eye-wash or as a tactical move, 
I fail to see how the Right Honourable Srinivasa Sastri could ask this 
House not to stand by the original Resolution, for I feel, and I would 
repeat it again, that the sole aim of the Honourable Mover is to commit 
Government to a certain fixed proportion of Indians to be admitted into 
the service from year to year, a method which can be audited by this 
House and by the Legislature every year. I feel that, in spite of what the 
Honourable the Leader of the House has said, the amendment is nothing 
short of getting round that rather strict method of committing Government 
to a policy, and I am sure the Honourable the Leader of the H ousq  will 
not mind it if I say that I am sorry I differ from the point of view he takes. 
If the Honourable Mr. Chadwiok will put before the House the Resolution 
in any other amended form, if he likes it, and if it will definitely give the 
House something on which to examine the figures of the employment of 
Indians in these posts next year, I at any rate will gladly support it. Fail
ing that, I think the House should stand by the Resolution, especially in 
view of what has fallen from the various Honourable Members including 
my Right Honounfiiie friend over tihere.

1 0 1 4  COUNCIL OF 8TATB. [2 8 t h  Fkb. 192ft.



The H o n o u ra b le  S ir  ZULFIQ^B ALI KHAN (East Punjab: Muham
madan) : Sir, it is not my desire to detain the Council long, especially when 
I see that the galleries are . crowded with Members from' the other 
House . . .

The H o n o u ra b le  t h e  PBESIDENT: The Honourable Member must 
not refer to anything outside this House.

The H o n o u ra b le  S ib  ZULFIQAB ALI KHAN: What I wanted to say 
was tihat the BeBolution of the Bight Honourable Srinivasa Sastri is to 
oome off and that 1 tharefore do not wish to detain the Council by making 
a longjspee(^. I rise to say, Sir, that I give my whole-hearted support to- 
what the Bight Honourable Svinivasa Sastri has said. 1 agree with him 
that there is no use at this stage to insist upon a percentage to be fixed by 
the Government for the larger employment of Indims in tiie Bailway 
Department. But I must say that it must be borne in mind by the officials* 
that the public outside will not be satisfied with beau ge$te but they 
will require the Ohovemment to give substantial proof of their sincere desire 
that they will meet the wishes of the Members in a material manner. With 
these few words, Sir, I heartily support what has fallen from the Bight 
Honourable Srinivasa Sastri a ^  would ask the House to support the 
amendment.

The H o n o u ra b le  Sm DINSHAW WACHA (i^ombay: Noniinated Non
Official) : Sir, I should say, after the di îcussion in this House by so many 
able speakers, that I am in accord with the original motion. The honours  ̂
of the arguments are all on the non-official side. And after all, what is this 
official compromise? It is nothing else but an attempt to please us here 
for the time being. That is all. What are these assurances to us? I con
sider the assurances given in this House, as those that were given in the 
old Imperial Legislative Council, as empty assurances. They are really, 
as my friend Sir Maneckji Dadabhoy pointed out, “  eye-washes.*’ Ihey 
remind me of the old declaration in the House of Commons by John Bright 
as to the traditional policy followed by the East India Company in these 
matters, namely, say one thing and do another secretly. In 1833 the Charter 
Act was passed, and it was said that men of proved merit and ability " 
should always be employed in the services of the State. Another declara
tion was that there should be no govOTiing caste in India." I ask all the 
Members of this House, both official and non-official, is there not still in the 
Government of India what you call a governing caste," a caste whiqh 
monopolises all the high offices of the State and leaves the crumbs to- 
Indians? Is there anybody who can say that there is “ no governing caste 
in India?" If there is one, of course, it is very natural for them to pre
serve all their monopolies, all their vested interests so called and all their 
privileges as long as the sun and the moon endure, whatever the popular 
voice may say to the contrary. That is the Aeaning of it. Assurances 
and assurances reassured are hollow. I often have said, not here, but 
elsewhere, and I do repeat it in this Chamber now that 
there is that Machiavellian maxim, “  put not your trust in 
princes "  and so please do not put your trust in Govern  ̂
ment assurances. Government assurances are written in water. 
That being the case, what is the situation? Speaking of percentages, I 
will give you one instance, Sir. There was the Statutory Civil Service, for 
which the late Mr. Dadabhoy Nowrojee fought and fought hard for a IoiHb; 
time to admjt competent Indians into the Civil Service. The Govern
ment of India Act of 1868 was amended presoribinR a percentage. That
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[Sir Dinshaw Waoha.] **
percentage was by Parliament at One-sixth of the number of members 
of the Civil Service. But even in spite of Parliament fixing that one-8ix& 
percentage, it was never .maintained. There was a great hue etnd cry in 
ihis country. Now, where was that assurance of Parliament? As a matter 
of fact, there was such an agitation that a Public Service Conmiission was 
appointed in 1886 o t whi(^ 1 think Sir Ouorles Atkinson was the Chairman, 
which abolished that sfirvice as moat 'unsatisfactory. Men of 

proved merit and ability "  were not selected. The selections were made 
hy patronage, and the whole of the Statutory Service went to the dogs. 
The whole country was glad it went to the dogs, because it was a most im- 
^satisfactory service i& every way, and 1 think the Government got nothing 
^ut discr^t for the metliod and manner in which it was maintained. 
Under those circumstahoes, I ask whether tiiis House can any more ̂ depend 
upon assurances, doubly assured and trebly assured I They are all in vain; 
;they are wzit on water. The Gbvemment promises and assurances are 
like piecrustsu That is the long and short, of it. Therefore, Sir, I do hope 
iliat every Member of this Assembly wHl suppoH the Honourable Bai 
Bahadur Lala Ram Saran Das in his original proposition. That is the pro
position which ought to be vigorously support^.

The Honoukable Mr. LALUBHAI SAMALDAS (Bombay: Non-
Muhammadan) : Sir, I was rather surprised when my Bight Honourable 
^end, who began so well, gave his case away in the end. He said he 
would like the fight to be fought out in another place where the question 
tis between Indians and non*Indians could be fought out much better. I 
do not know what was at the back of his mind. Fossibly, he was referring 
to the other place where with a big elected majority they can fight much 
better than here, and, if my supposition is conrect, it means that my Bight 
Honourable friend has lost faith in the House where he sits. I have not 
lost faith in the House and I think we can fight it out here as well as in 
«ny other place.

Leaving that aside, my Honourable friend Mr. Sarma said that the 
danger in accepting the original Besolution was that the minimum n^ht 
te  turned into a maximum and he said we might be jeopardising the rignts 
o f Indians. He also Eas lost faith both in ^ e  non-official majority here 
and in another place. If Government fixed the minimum very low and 
atuck to it, and we found that the minimum could be exceeded, we could 
put pressure in both Houses to have the minimum raised. We will not 
allow the minimum to become the maximum. So he need not be afraid tiiat 
by passing this Besolution we will be jeopardising the rights of our own 
oountrymen. We see that the minimum does not become the 
maximum. «

The H o n o u ra b le  Mr. D. T. CHADWICK: Sir, may I say a few words 
on this amendment? I bad no anticipation that I was going to raise such 
a wide and general discussion covering so niany points. I am speaking 
d^nitely to the amendment and I would plead with the House that it 
really does put it in a better form l&an the original Besolution. My chief 
point ill this. This, in many of the raUways, is a small grade. It is pos
sible to work out pertoenta^es for ft large block, but when you have to aeal 
^ th  a small grade, it is v«ry difficult. I understand from my frimd, the 
Hohourftbie Rai Bahadur, that his chief difficulty is with one railway; that 
on other ttflways, in this very section l^ere iŝ  a Very considerable number 
.of Indians. Now, go and fix a percentage. You will at once find, probably,
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in that railway where there are already a good many Indians, it* will make 
trouble among the other jsubordinates who will say thattthe Indians have 
got more than their percentage. {The Honourable Mr. Purehotamdaa 
Thahurdas: ‘ 'Surely that is the minimum that Government would fixV") 
But, then, Sir,—I appeal to them again—all that the House is interested 
in for the moment is that minimum. If you leave it at this, at larger 
numbers," we will inquire further from Railways and you can easily find 
out by questions if these numbers are increasing reasonably from year to 
year. It is very difficult—I think Honourable Members must see the diffi
culty of my own personal position—to accept a fixed proportion for an 
administaration for which I am not directly responsible and th  ̂ inside work
ings of which are very much with the agents aiad the local officers. I  
asaure the House that Government will press and does press for a greater 
and increasing proportion of Indians.' My friend Sir Dinshaw Wacha 
reoalla the case of old battles in which he and men of the old time took 
great part. Really, as he looks rbimd here he must see that there have 
been results from them. (The Honottrable Sir Dinshaw Wacha: “  Sir, & 
century has passed and the same thing happens to-day.") Not at all, Sir. 
What I am saying is that he will see from the current Administration Re
port, that, even in this terrible R ail^y Department, 20 per cent, of your 
Engineering Department is now Indian. Their numbers have increased 
steadily. I would ask them to leave this grade alone. I dislike to accept 
the responsibility for saddling any adminisfeation, with a fixed proportion iit 
any one grade in which there may be only lO or 20 jk)sts. 1 am perfectly 
willing and I give every assurance that, whatever the numbers are at 
present of Indians in this grade, we will press on the R^lways (and yoa 
can ask us here a year hence if we have done so) that they must do every
thing they can to increase that number and see that it is done. But i  
think the House will realise my position. It is *very difficult to pick just 
one grade. I am prepared to agree and agree readily for a block of grades. 
In tibe first instance, I would ask the House to ^ve us at least another 
year, when you can examine us again, and definitdy let us try to increase 
the numbers. Where you have a small niunber of posts, an increase o f 
a few makes a great difference in the percentage. We are not offering eye
wash. We are not trying to dodge issues. Wtat I am trying to do is not 
to accept hghtly a fixed rule on a service with which I am not myself at 
present familiar and cannot be familiar. That is my difficulty. It is a
practical difficulty and I would ask the House at this stage and at this-
time to accept the amendment of a larger number.*’ In some of these’
railways there may be only 10 or 15 of these posts.

The H o n o u ra b le  R ai B ah a d u r L a la  RAM SARAN DAS (Punjab; 
Non-Muhammadan): I want to speak on the imendm^nt. Sir.

The H o n o u ra b le  th e  PRESIDENT: I think the Honourable Member
l̂ ad better reply on the whole matter.

The H o n o u ra b le  Rat B ah a d u r L a la  RAM SARAN DAS: Sir, I feel
very gratified at the hearty welcome which has been extended to my most 
modest Resolution by the Honourable Members of this House. It is 
most refreshing to find even my gallant friend the Honourable Colonel 
Sir Malik Umar Hyat Khan supporting it and supporting it most heartiljf 
I hold the Honourable Mian Sir Muhammad Shafi in great esteem but I 
am sorry to scty that the amendment which he has moved does not satisfy * 
me at all. Assurances, as our veterans of the House, the Honourable Sir 
Dinshaw Wacha and the Honourable Sir Man^ckji Dadabhoy said, count
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ior nothing. If \  may be excused, I can say that they are only lip 
sympathies but nothing practical. The Honourable Mr. Chadwick is wrong 
in saying that on the Oudh and Rohilkhand Railway because there was a 
large scope for selection more Indians have been promoted than on any 
other railway. On the Oudh and liohilkhand Railway, which is a much 
smaller line, I find, 8ir, that there are certain grades which in fact carry 
n lower salary. Even in case we leave aside those lower grades, oven then 
there are 17 Traffic Inspectors there who are in receipt of a salary of 
Rs. 250 and Qver and out of them only 7 are Indians. So, my Honourable 
friend's argument about numbers does not hold good. On the North
Western Railway out of 44 Traffic Inspectors in the Transportation Branch 
only ohe Indian is holding the appointment permanently and two are simply 
officiating in that post. Out of the 7 commeroial Tcaffie Inspectors there 
is not a single Indian. So, out of 51 posts, we have only 8 Indians 
occupying that post which is described as a gteat adnunistrative post by 
the Honourable Mr. Chadwick. Is that just and fair? On the Oudh and 
J^ilkhand R^way why there has been promotion among the Indians h  
that the traffic authorities there were more sympathetic. I have been 
trying with the Railway authorities to move into this matter, and I have 
Jbeen drawing the^ constant attention to this grievtoce. But all my efforts 
have beon in vain. The Honourable Mr. Chadwick has cort^oborsM what 
1 thought will be the repfy which the Govemmebt Member vtrMl give, and 
that is the stereo-typ64 n ^ y  that on the North-Western Railway effloient 
people are nqt found for filling up the posts of Traffic In^pectm. I do 
not hold that the promotion to the Trliffio Inspectors Should not be made 
from the lower ranks, but I say that altibough, as far as I can gather, there 
have been competent men in the lower grades to occupy higher posts, 
ihey have not been promoted because  ̂ unfortunately, they were Indians. 
1 do not want to touch on racial questions. An Honourimle friend asked 
me Vi,(yt to bring the racial question into the Council. But, I told him, 
Sii, even the Reforms Scheme is a racial question then. Indianisation of 
the services is a recognised policy of this Government and I want simpfy, 
that policy to U: observed and faitiifuUy oarried  out. Hie Right Honour
able Srinivasa Sasftri has remarked that my Resolution doe6 not ask for 
a specific proportion. I refrained from aridng for a specific proportion 
because I bought that peidiaps in that fotm (^vemment may not find it 
possible tio accept the Resolution. What 1 am asking the Government 
is to fix a reasonable proportion—a reasonable minimum^and so long as 
the minimum is reasonable, I do not expect that my constituency or the 
public at large will have any grievance against me. The Hotilourabte Sir 
Umar Hay at Khan has rightly said that Indian graduates can be had in 
huy number, and I am sorry to inform this House that notwithstanding the 
recruitment of a number of Graduates on the North-Western Railway, I  
find that they are not being treated and encouraged as well as they ought 
tc be; and some of them are thinking of resigning because they do not find 
good prosj>ects. I do not want to take m u^ time of this Council as the 
question which I have put before the House has the general approval of 
the House and so I commend this Resolution for the favourable considera- 

M;ion of thi  ̂ Honourable Council.
The H o n o u ra b le  M r . D. T. CHADWICK (Commerce Secretary): Sir,

1 very much regret that my Honourable friend will not accept the amend- 
ir.ent. I have very little to add to what I have said before. The debate 
has ranged over a very \^de ground. The superior staff of the Railways
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was dragged in. There the number of Indians are being inoreased, and 
increased steadily as my Honourable friend wiU see froAi the last Admin
istration Keport My difficulty, as I have tried to explain, with this parti
cular Besolution is that it affects a small body. The complaint is cliiefly 
against one Bailway, not against them all.

The H o n o u ra b le  E a i B a h a d u r L a la  EAM SAKAN DAS: No.
The H o n o u ra b le  M r . D. T. CHADWICK: I understand tha4; there

^re a considerable number of Indians already in this grade in the Oudh and 
Bohilkhand Bailway. The numbers which the Honourable Member 
quoted as far as the North-Western Bail way is concerned have, I  think, 
excluded many who are Statutory Natives of India. Further, I really do 
jiot know whatî  promotions can be made to thin grade from the seoior 
station masters, and I do not know that and 1 cannot know what the 
I ercentage in those lowsr ranks is. It is therefore very difficult for me to 
accept any specific proportion without knowing what exactly I should be 
doing to Hie men in the grade below. I assure the House that the 
sentiments of this Hoiise and the sentiments of thifi debate will be pressed 
upon Hie Railways, especially upon the one Railway which lias been 
mentioned very strongly. I do not know how this will be worked, but my 
task will be made much easier if the House could accept the amendment 
and if we could have liie words larger numbers "  substituted. There
fore, I am afraid, Sir, however much I would like to m ^ t my Honourable 
friend in many ^ays, I cannot accept the principle of 6 fixed proportion 
for this qne particular grade—certainly not without much more detailed 
examination with the Agents of the Bailway Companies, which we will be 
perfectly prepared to do. After this undertaking it is rather unreasonable 
to ask me to accept the Besolution straightaway.

The H o n o u ra b le  th e  PBESIDENT : The first question is that in the
Besolution under discussion the following amendment be made:

*' That for the words * reasonable proportion be fixed for Indians ' the words * larger 
nnmber of Indians be employed ' be substiioted and at the ̂ %&d of the Besolation the 
iollowing words be added, namely, ' than is the case at pveaent

1 P.M. The Council then divided as follows:—
A YBS—10.

Bahram Khan, Nawab Sir. Murray, Sir Alexander. ,
Barron, Mr. C. A. Muzammil-uUah Khan, Nawab.
Butler, Mr. M. B. D. I ISarma, Mr. N. "
Chadwick, Mr. D. T. I Shafi, Br. Miati Sir Mohamihad.
CJook, Mr. K  M. “

appointment of INDIANS TO TRAFFIC INSPBCTOE CADEB.

Crerar, Mr. J.
Forrest, Mr. H. T. 8.
Froom, Sir Arthur.
Jha, Dr. G. N.
MacWatt, Major-Oeneral B. C.

Srinivasa Sastri, Rt. Hon; V . S. 
Tek Chand, Mr.
Thoi^son, Mr. J. P. 
Zahi^ud'din, Mr.
Znlfiqar All Khan, Sir.

NOES^IS.
Akbar Khan, Major Nawab. ! Purshotamdas Thakurdas, Mr.
Ayyangar, Mr, K. V. R. ; Ram Saran Da«s Mr.
Dadabhoy, Sir Maneckji. : Ray, Raja P. N.
Kale, Mr. V . G. , Jl^za Ali, Mr.
Khaparde, Mr. G. S. Sethna, Mr. P. C.
Lai Chand, Lieut. ■ Sinha, Mr. Sukhbir.
Lalubhai Samaldas, Mr. Umar Hayat Khan, Col. Sir.
Miller, Sir Leslie. Vasudeya Raja, Raja.
Moti Chand, Raja. ' Wacha, Sir Dinshaw.

The motion was adopted. |



The H o n o u ra b le  t h e  PEESIDENT: The further question is that the
Besolutioa,'  ̂as amended, be adopted.

The motion was adopted.
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EESOLUTION RE APPOINTMENT OP INDIANS AS DEPAET- 
MENTAL SECKETAEIES, JOINT SECEETAE1E8, ETC.

The E iq h t  H on ou rajole V. S. SEINIVASA 6ASTEI (Madras: Non- 
Muhammadan): Sir, 1 beg to.nK»Te that :

** This Gonncil reeommends to the Governor Qe&eral in Comicil that in order to 
give Indian ntomberB df the Indian Civil Service an insight in ^  the larger problems 
i i  Imperial administratioii imd policy, he would be" ^dea^d to «ppoint, so far as 
possible, at least one snoh ollicer as Semtary, Joint StireU xf Deputy Becretary to 
every Department: of the fiecretariaib of the Government of India/'

It might be an advantage if, at the outset, .1 narrated to the Council how 
I  came to ^noelve of this Besolution and to restriet its scope. I had 
been one of those who hugged the fond delusion t]iat when once an Indian 
got intd the ranks of the covenanted Civil Service of India, thereafter he 
became admitted into the full bBss of /paradise. That there are^imitations 
to the fiidian as there were to the Feri, who had oxUy a glimpse of Paradise, 
I discovered wKen 1 wits in England in 1921. Then, a very influential 
deputation of these Indian members of ihe Indian Civil Service, who hap> 
p^ed  to be on leave or other business, waited on the Secretar>̂  of State, 
and I lieard fuU partic^ars of what happened. The deputation, Sir, was 
headed by one who is now the President of the Calcutta Corporation and 
"by another who is now the Dewan of Mysore. Repr^ojbations made by 
them, therefore, must carry with them a certain amoimt of authority, as 
gf̂ uuranteed in fact and in felt grievance. This <}t)vemmMit must have 
received information of the proceedings of that deputation, but, so far as 
ihjp public is concerned, nothing whatever has transpired. The chief griev- 
jBBoe w i^ ito put it ^nkingly, tiiat during the last ^  years, that is to sâ f, 
after this century began, there have only been 8 Indians belonging to tms 
service who have come into the Secretariat at all, and two of them were 
here for very short periods only. The Preamble to the Government of India 
Act lays emphasis on the increasing a^ociation of Indians in every branch 
of the public service. If ever this is to be regarded as il preparation of 
Indians for self-Grovermnent in the futiire, one would like to find pr t̂ctical 
proofs theireof in the. extent of the scope afforded to the Indian members 
of the foremost service in this country for learning not merely the secrets 
but the most responsible features of administration. The Secretariat of the 
Government of India is thAi the sphere to wjiich one would go for satis
faction upon the question whether the Government of India is serious in the 
pursuit of the policy of continuous and sleepless preparation of the Lidian 
element for the work of carrying on and sustaining a fully developed sys
tem of representative government in this country. It is a fact, tSir, that 
1 have ascertained that, excepting during the short space of about three 

-or four months wfieil the post ol a junior officer in the Secretariat was 
occupied by an Indian member of the Indian Civil Service, since that pre
amble took shape, no Indian has been appointed,—there was an Indian 
befor? tiiat—to wiy prsition in the Secretariat of the Government of India.

Since the elevation of the Member who happened then to be already 
holding a secretarial post to be Executive Councillor to the Government,



there is to-day in the scheduled and unscheduled departipents of the Gov
ernment of India not one Indian Member of the Indian ^vil Service hold
ing a post. Now that is a fact that I present to the Council. I will repeat 
it. There is not to-day one Indian Member of the Indian Civil Service 
occupying a secretarial post in either the scheduled or the non-scheduled 
departments of the Government of India. I think if there is a satisfac
tory answer tp that charge I shall be very happy to know it. There are 
some Indians in the non-scheduled departments of the Govern
ment of India. They are not Members of the Indian Civil 
Service. I welcome them there, and personally I should : be 
disposed to think that they are in too small a number there. But I hap
pened to know that their claims had received the attention of the vigilant 
and powerful advocacy of my friend the Honourable Saiyid Kaza Ali and 
when I discovered that the Indian members of the Indian Civil Service, who 
have, if anythii^g, a claim to the scheduled departments second to none in 
the country, and a daim not negligible to the non-scheduled departments of 
the Government of India,—when I discovered that they had no look in, I 
felt that the time had CQme to put a question to the Gotemment of India. 
My quesfion is not in the form of a question; it is in the shape of a B ^o- 
lutioD, because that will admit a^full discussion and a complete aoswer 
from the ,Oovemment Benches.

Now a few figures only remain for me to give to the Council. It would ,• 
appear from a statement furnished by the Honourable the Home Member t 
last year th^t there are 17 Seoretaries w d  Joint Secretaries in the Govern- / 
mjpnt of Indiay that there are 18 Deputy Secretaries ; that there are 10 j 
Under-Secretaries, and 20 Assistant Secretaries. These figures, however, ' 
I am unable'to verify, My figures are somewhat smaller under each head̂  
but perhaps I am wrong in my calculatioli, for the reason that i^ile the 
classified list «bows certain people as oo<M«|>yiQg certain posts there may be 
others occupying posts sjpiilctf in rank, or emoluments but not under their 
respective (A«sses in the list, which, howev(dr« Government are aware of and 
have brought into their oak^ulation. I will take it that the Government'a 
calculationfi, altl^ough somiewhat outside tibe classified list, are certainly to 
he ta^en as accurate. But thw there are 3 Indians among the holders, i 
of pos1«i eit^i^^as Seoretaries or, posts assimilable to those of Secretaries. \ 
Those $ In4i^as are, I take it, none of them Members of the Indian Civit 
Service. There are three people, Indiax^, occupying the post of Deputy 
Secretary. I believe none of them is an Indian—I mean an Indian mem
ber of the Indian Civil SerWoe. Of tJnder-Secretaries there are two, neither 
of whom is an Indian member of the Indian C/ivil ^SeiVice. Assistant Secre
taries 4p oome witkin the scope of my Besolution and I will not there* 
fore deal with them.

•If it is asked, ' But how many Indhm. members of the Indian Civil Ser
vice are there who are qualified to come into the Secretariat of the Govern
ment of India?', I will give the answer presently, but before that I think I 
am bound to tell the Council that the Govemm'<^t of India 
have observed a certain principle, and I think upon the whole 
adhered to it, and although it would be impertinent of me to say so, 1 
believe it is a salutary principle, 4;hat posts in the Secretariat of the Gov
ernment of India should generally be bestowed on those whom the LocaJ 
Governments have already taken into their Secretariats and in that way 
prepared for tha responsible duties of secretarial office. Now it seems to me 
that it would be a perfectly legitimate question to ask, have the Local 
Governments prepared sufficient material for us to be able to choose from
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for the still more responsible duties of the Secretariat departments of the 
Oovemment of India? If the answer to this were either a complete nega
tive or of very meagre scope, the blame would only be transferred to the 
Local Governments from the Government of India, which is a technical 
distinction and I think the blame might be apportioned as between them 
as they please. The pubho of India, however, would blame Government 
as a whole. But I think if we examine the matter, it is not as though we 
were left without suflBcient material to choose from. I have got here some 
figures which I think might be useful. There are 7 officers upon the whole of 
between - years and 10 years’ standing in the various Local Governments 

»qualified for secretarial posts— t̂hat is, by having held secretarial posts 
under Local Gk>vemments. There are 2 officers of that stamp of between 
10 and 15 years’ standing. There are 3 of between 15 and 20 years' stand
ing, and there are 4 of over 20 years* standing, who have received a secre
tariat training under the Local Governments. I think m j Besolution is

• coQ E iparatively modest in  that i t  requires only a beginning, that so far as 
possible —Gk>vemment Benches please note Hie saving clause so far 
M  possible under which they have on historic occasions taken refuge—a 
post of each grade should be conferred on an Indian member of the Indian 
•<Jivii Service. ,

I will only repeat, Sir, in conclusion that I am certainly not adverse, on 
 ̂ the other hand, exceedin|[ly favotirable, to the claims of members of ser

vices other than the Indian Civil Service; fbut We hihre got to remember 
that ^ e y  are by Statute, unless the Secretary o f‘Stcite gives a special ex- 
empiion in particular oases, they are by Statute debanrM from holding 
sedretaml posts in certain sohec^ed departmrats. In the non-«oheduled 
<iepiurtments they have not a mottopoly but have to take tibeir diare aloo^ 
with members of the Indian Civil S^rviee. To that extent therefore their 
claims are Hmited. The claims of the people who «re embraced within 
my Resolution, it seems to me, are unanswerable. They have not been 
met before and my question is that they shotiM-be met-heireafter, and in 
meeting their claims that the Government of Indiift should bear tender 

'Consideration to the requirement which they have Sdeinnly undertaken in 
the face of the world, ^ a t they will prepare Indiims as rapidly as inay be 
to sustain their own self-Government. . ‘

The Honourable the PRESIDENT: I think Ais will be a convenient
stage for the Council to adjourn. ^

The Council adjourned for Limch till a Quarter t6 Three of the Glook.
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The Council re-assembled after Lunch at a Quarter to Three of the 
'dock. The Honourable the President was in the Chair.

The H o n o u ra b le  Saiyid RAZA ALI (United Provinces East: Muham
madan) : Sir, in the last century the custom for a historian who wanted to 
write a history of the world, more or less comprehensive, was to begin from 
the flood. If I were to follow a similar course, I believe I should be per
fectly justified in beginning from the Charter Act of 1833. I might even 
go further back, but at any rate that will be a very convenient period to 
-start from. I would, then, come to the Proclamation of 1858 which laid 
down as to how Indians were to be treated under the British Government. 
The Proclamation, as this House knows, said:— *** And it is Our further wii\
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•that, so far as may be, Our subjects of whatever race or creeds be freely 
and impartially admitted to offices in Our service the dii îes of which they 
may be qualified by their education, ability and integrity duly to 
discharge/* It would, of course, be incumbent upon me to refer 
to the announcement of the 20th August 1917 which laid down the 
policy of the British Gk)vemment as regatrds India in more clear and 
stronger language and then, Sir, I would be guilty of a serious omission if 
I refrained from referring to the Message of ffis Majesty the King Emperor 
sent through IDs Koyal Highness the Duke of Connaught to both the 
Chambers of the Indian Legislature, which was read out on the 9th Feb
ruary 1921 and which contained the following striking passage: To-day
you have the beginnings of Swaraj within my Empire, and widest scope 
and ample opportunity for progress to the liberty which my other Domi
nions enjoy.** Sir, I would refrain from following the example of Qie
historian of the last century. I would at once come to the terms of tiie
Resolution that is before this House and while coming to the Eesolution I 
want just in passing to offer my hearty congratulations to the Indian 
members of the Indian Civil Service whose caizse has espoused the eloquent 
support of the Bight Honourable gentleman from Madras. The same 
wei^ty Support has not been extended to the less fortunate members of 
other servi^e .̂ I must say, Sir, that I was not quite sure whether the 
position tfilken up by the Bight Honourable gentleman on the last Besolu- 
tion that formed the subject of debate this morning was quite consistent 
with the position that he has assumed now. As Honourable Members will 
remember, he was opposed to any proportions being laid down for Indians 
*0  far as the railway and other services were concerned on
ihe ground that India is our country and tiiiat we are entitled 
to all the public ofiBces and that we have a right to give
'Such a number of posts to the people not belonging to the country as 
W e deem proper. He was totally opposed to any proportion being laid 
down on the ground that all the posts should go to Indians. It is not a 
little surprising, remembering that speech as I do, to find that my Bight 
Honourable frieixd is contented now with only one post out of three at 
leasli ^ing to an Indian member of the Indian Civil $ervi^. I fhought 
the Bight Honourable gentleman claimed that all posts, namely, whether 
of Secretary, Joint Secretary, or Deputy Secretary should go as a matter 
of right in the first instance to Indians, without shutting the door in the 
face of those Englishmen who have been Serving this country or who want 
to siarve this country Jn the future. This, however, is by the way, and I 
do not want td dwell on the consistency or inconsistency of his position any 
furtKerl ' While heartily supporting the Besolution of my Bight Honourable 
friend, I move, feii*, as an amendment that— _

“ ^pr the words ‘ Indian member^of the Indian, Civil, Service * t^e word ‘ Indians * 
he Bub^ltuted, and that for the Words ‘ such officer  ̂ the word 'In d ia n ' be 
si^b»tHilted/’ ’ '
The Besolution, as I seek to modify it, if my amendment is carried, will 
read’tis follows : —

Council recommends to the Governor Gneneral in Council that, in order to
f̂ ive Indians an insight into the larger problems of Imperial administration and policy,. , , , , . ... . . . .  - .he would be pleased to appoint, so far as possible, at least one Indian as Secretary, 
Joint Secretary or D( ~ ‘ - . ~ .
Government of India.'
Joint Secretary or Deputy Secretary to every department of the Secretariat of •the 

 ̂ ' of In ' * “

Sir, I should make it quite plain that nothing is further from my thoughts 
than in any way to disregard or ignore the claims of those Indians who are
members of the Indian Civil Service rather Ifwant, if possible, to broaden
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scope of thejBight Honourable Srinivasa Sastri's Eesolution and to 

include within its terms many Departments which, as his Eesolution stands, 
would fall outside its scope. Sir, the way in which the Indian element has 
been excluded from that seat of real power, that seat of learning the xirt 
of Government, namely, the Secretariat of the Government of India, is 
known to everybody. The history is almost sad, and it will not serve any 
useful purpose to show to the Covincil the way in which the persistent, 
legitimate demands raised from time to time in the old Imperial Council 
have been neglected by Government. I believe it will be known to many 
Btonourable Members that, speaking on behalf of Government, in a debate 
that w ^ raised on this very question in the old Imperial Legislative Coun
cil on the 17th of March 19H, the Honourable Mr. Parle, announced the 
policy of Crovemment in the foUowijjg words:—“ There is nothing to 
prevent the Government  ̂ of India from appointing a Secretary to the 
Gt)vemmen^ of India from amonget the ranl̂ s of Indian ofl ĉials, if they 
think fit lout thiit ‘ i f /  Sir, as this House will have $een for itself, was 
a very big ‘i f ’ indeed, llie  weight that should Attachad to the 
appointments mentioned in the Eight Honourable Srinivasa Sastri'g Be- 
solution, or in the amendment that I seek to incorporate in that Eesolu- 

t tion, is not only the weight that attaches to a few posts going 
, to Indians, but in fact it raises the entire ques,tiQii of the

Indian p^ple standing on their own feet in~the long run by, ieaming the 
art of Ggvemment. Sir., a system of Qovemm^t whichi exoludcp the 
claims of the children of &e soil to going through the Secretariat train-r
ing and performing responsible functions there ŵ as d|isastrpus. The
position wf^ put in very clear, terse and strpng language by tiiat friend 
of, India, Sir Guy Pleetwood Wilson, who j^erved m ^  ppuntry aa 
Finance Member. Dealing with the Secretariat of we Govemmenij. of 
India« Sir Guy Fleetwood Wilson on the 6th March 1911 in the course of 
a deW e said that,, really, the Secretariat of the Government of India
was “  the holiest of the holies." He was dealing with the introduction
of the Indian element into the Secretariat. Subsequent to tBat̂  Hqn- 
ô urablo Members will repiember that at the Simla Session of Sep^mber 
1921 I  moved a Eesolution drawing the attention of Government lo this 
important question. My Eesolution was in fact ^ordi^ iu lanigiiage 
which drew the attention of Government more forcibly to tiEis question. 
TTnfortunateW, Gov^rmnent at th^t time did not think that the time had 
arrived when a Beaolutibn which sou^t to revplutioniz^ the whole system 
of admimstration shoiild.b^ accepted in its original termcf. An. amend
ment was proposed to that Eesolution by the Honour^le Sir Miuieckji 
D^abhoy, and ultimatety the Member op behalf of Goyernmeni^ the 
Honourable Mr. Craik, who was Home Secretary at the time, himself 
brought forward an amendment to my Badolution wlueh was ,carried, and 
ultimately the Eesolution, which commended itself to the Govemmemt 
of India and was passed unanimously by this Council, ran as follows:

j That this Council recommends to the Governor General in Conootl that Indiflitt
j should be given opportunities for becoming qualified for appointment to the ofRoes of 
' Secretaries, Joint S^etaries and Deputy Secretaries in the Army, Marine, Educaticm, 
‘ Foreign and Political, and Public Works Departments of the Government of India.**

Seventeen months have elapsed since this Eesolution was passed.

The Honotjbablb the PEESIDENT ; I draw the Honourable Mem
ber’s attention to the fact that his fifteen minutes hfive elapsed.
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The H o n o u r a b le  B a iy id  BA2L1 ALI: With your indulgence, Sir, 1 
will finish as soon as I can. The position now compares rath& less fav
ourably with the position held by. Indians in the SecretAiat in September 
1921. Whereas in the latter month, there was one Indian Secretary to 
the Government of India, now there is none. At that time there was 
one Joint Secretary, whereas if we were to tiun to the Gqvernment of 
India List to-day we would not find one Joint Secretary. Strictly speak
ing, there is not one Indian who is. :exnployed.a8 a Joint Secretary, No 
doubt there are three Deputy Secretaries, but one of them can be «aUed 
a Deputy Secretary only by courtesy, as his services have been requisi
tioned here for the purposes of the Budget and he holds a temporary 
post. In that view, Sir, there are only two Indians, who are etnploy<)d as 
Deputy Secretaries to the Government of India. Sir, the position that 
I take is this, that while it is the duty of Government to make up its 
mind and to take a step, in ^ e  right direction by introducing into tEa 
Secretariat Indian members of the Indian Civil Service for the Scheduled 
Departments, care should be taken to draft Indian officials from the prô  
vinces and employ them in the Army and Marine Department if possible, 
and in any case in the Education, Public Works and Foreign and Politi
cal Departments. My amendment is in no way antagonistic to the 
Resolution of my friend the Right Honourable Srinivasa Sastri. As I 
have pointed out, if those posts are reserved for the Indian Civil' Service, 
they could go in large numbers to Indians as well. Let not their claim 
be ignored by Government. Whereas in fhe case of non-scheduled ap
pointments it will not at all be difficult for Government to draft Indian 
officials serving in the Secretariats of the various provinces in large 
numbers. I know there are many Indian officers in the provincial Secre
tariats who are not members of the Indian Civil Service, and it will 
not therefore at all be difficult for Government, if Government have the 
will, to get the services of such officers, I hope, Sir, that after all the 
Government will bid good-bye to this halting, discouraging and disappoint
ing policy . . . .

The H o n o u r a b le  t h e  PRESIDENT: When I drew the Honourable 
Member’s attention to the fact that his time was exceeded, I expected 
him to terminate his speech as soon as might be; I thist he wiU now 
try to do so.

The H o n o u r a b le  S a iy id  RAZA ALI: . . . .  and embaik
upon a new policy which will find acceptance at the hands of thl8 
Council and which was in fact accepted by Government in September 
1921. With these words, Sir, I move my amendment, which runs 4hus:

“ That for the words ‘ Indian members of the Indian  ̂Civil Service* the word
 ̂ Indians’ be substituted, and that for the words 'such officer* the word ‘ Indian/
be substituted.** •

The H o n o u r a b le  t h e  PRESIDENT: To the Resolution under con- 
'sideration amendment moved: -

“ That for the words ‘ Indian members of the Indian Civil Service * the word
‘ Indians ’ be substituted, and that for the words * such officer - the word * Indian *
be substituted.**

That amendment and the main Resolution are now open for discussion 
by the Council. ’

The H o n o u r a b le  M r . PJIIROZE SETHNA (Bombay: Non-Muham
madan): Sir, the Resolution moved by the Right Honourable Srinivasa 
Sastri deals with Indian members of the Indian Civil Service. .The amend
ment which stands in the name of my Honourable friend Saiyid Raza Ali
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[Mr. Phiroze Sethna.] <
and whioh he has just moved deals with Indians generally; and because 
of the Be^lutioiL that he had moved on a previous occasion and as I was- 
not sure^al^ou^ the greater included the less—^whether he included the 
Indian members of the Indian Civil Service, 1 suggested an amendment to  
add the words “  and other qualified Indians "  which, with your leave and 
the leave of the House, I will now withdraw, because the Honourable Saiyid 
Baza Ali has explained in the course of his speech that "by Indians he 
meana Indian members of the Indian Civil Service and odier qualified 
Indians. Sir, when the Honourable Saiyid Baza Ali movea his 
Beeolution about a year and a half ago, I could not s e e  e y e  to> 
e y e  ]witfa him, and at that time I observed that his Besdution 
was premature. I said so, because the Government of India Act of 1919 
had then been in force only for a short time and I thought opportunity 
might be given to Government to see whether they wotdd carry out the inten
tions ol the Act to the letter. To-day I hold a different opinion and I am in 
entire agreement with both the Bight Honourable Srinivasa Sastri and also- 
ihe Honourable Saiyid Baza Ali; and i! I hold the contrary opinion to-day, 
it is because, as the Bight Honourable Srinivasa Sastri has shown, thfit 
nottiing or hardly anything has been done by Government in the matter

appointing eitiier Indian members of the Ii^dian Civil Service or other 
qualified Indians to the higher appointments in the Central Secretariat. 
Wie Bight Honourable Srinivasa Sastri summarised by informing us that 
at the present moment in thp Secretariat there is not one single Indian 
member of the Indian Civil Service, but there are some Indians who are 
not I. C. S. men;

I would like to go further into this matter and I ask the Government 
to say whether the details that I will just give are co^ect or otherwise. 
I hold that Government have had enough opportunities for appointing 
liidians siilce the Act of 1919 came into force but they have again no 
such opportunities as promised in the amendment of Mr. Craik to tlie 
Besolution of Mr. Saiyid Baza Ali in September 1921. I will first take 
those departments which form the exception in the third schedule to the 
Govemmant of India Act and to which Indians who are not members of 
the Civil Service can be appointed. Those departments are Foreign and 
Political, Public Works, Education, Army and Marine.

Now, Sir, in the Foreign and Political Department, there has been no 
iTifimTi. There was a change in tiie Secretary in the Political Department. 
Hiere was a change in the Deputy Secretary both in the Foreign and 
Politidd Departments, and the Under-Secretary has gone on lenve, and 
no Indian has been appointed.

In the Public Works Depaiteient, there was a change in the Deputy 
Secretaryship and no Indijin was appointed.

In the Education Department, there was a vacancy in the Secretary
ship and no Indian was appointed. There are two Indians in the Education 
Department, one is the Deputy Secretary, temporary, and the other is ani 
Assistant Secretary and both are non-I. C. S. men.

In the Army and Marine Departments there is no Indian, although 
there were vaoandefl when the Deputy Secretary went on leave, and there 
was also the appointment of the Secretary to fill some months ago.
* These, Sir, are the Departments to which non-I. C. S. men can be 
appointed and not a single more I. C. S. or non-I. C. S. has been appointed 
a l t h o u ^  t h e r e  w e r e  o f ^ o r t i i m t i e s  at I h a v e  s h o w n .
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We now turn to those departments which according to the Schedule 
are the exclusive preserve of the Civil Service. First of all, there is the- 
Home Department. In that Department there was a vaoailcy of the 
Secretary’s position which has been filled not by an Indtan and a Deputy 
Secretary and an Under-Secretary also were not filled by Indians.

We next take the Kevenue and Agriculture Department. There was- 
a vacancy of a Deputy Secretary. The place is still vacant, npt filled.

We now turn to the Legislative Department, where there was an IndiaiL 
Legal Assistant. He has been promoted and confirmed as Deputy Sec- 
retaiy; but there has been a new Joint Secretary appointed, who ifl not 
an Indian.

There is the Commerce Department. Although there were vaoanoies- 
in the Secretaryaiiip and Deputy Secretaryship, no Indian has beea 
appointed.

In the Industries Department likewise no Indian has been appointed, 
although, as the Bight Honourable Srinivasa Sastri pointed out, the Sec- 
i^tary was an Indian, who is now a Member of the Executive Council, and 
his place is given to an English memBer of the Indian Civil Service.

In the Finance Department, they have an Indian as Under-Secretary 
and an Indian as Deputy Secretary and the latter holds his appointment 
only temporarily. ^

Now, Sir, I have given these particulars after careful inquiry to show that 
there have been a number of occasions w'hen Indians—I. C. S. and others— 
might have been appointed to some at least of the many vacancies that 
have been created in the Secretariat of the Government of India since the 
Act referred to came into force.

To summarise, therefore, there are at the present moment only four or 
five Indians in the Central Secretariat and all of them not members of the  ̂
Civil Service. The Right Honourable Srinivasa Sastri was perfectly right 
in saying that there is not a single Indian member of the Indian Civil 
Service in the Government of India Secretariat at the present moment."

Iti addition, the Government of India have adopted, I believe, thê  
recommendations of what is called the Llewelyn Smith Committee, which 
laid down thai Under-Secretaryships should be abolished. Now, if those 
posts had been continued there would have been chances for Indians . 
to be appointed in that position. The Llewelyn Smith Committee recom- \ 
mended that Private Secretaries should be appointed to Members, but so ; 
far they have not been appointed; if they are, these posts &r most of them j 
might be given to Indians. ^

Now, Sir, I would like the House to und^stand that I do not for one 
monaept say any tiding in regard to either the*efficiency or the ability o f 
these respective gentlemen who have been called upon to fill the position& 
which fell vacant since the Government of India Act came into force and 
which I have enumerated. I have the greatest esteem for them and hold 

, them in high regard, 1 have not named anybody but I cannot refrain from 
naming oiJy two because of my personal acquaintance with them and 
because of the fact thai they hail from the same Presidency where I comê  
from and because I know their work and worth. They are the Honour
able Mr. Crerar and Mr. Graham in this House, one as Home Secretafy, 
the other as Joint Secretary, Legislative Department, and I doubt not that 
every other member who has been called upon to fill vacancies is as able
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[Mr. Phirose Sethna.] '
•and as effibient. Bui, that does not prove th6 point or answer the question 
^  to why Indiaz^ have not been appointed. That is the main issue, and 
the onus lies ad Government to show whetiier they could or oould not 
find Indians suitable to fill these posts or not. In this conneotion, Sir,

I 1 think I cannot do better than r e ^  a sentence from thq speech made by 
I the Honourable Mr. Craik on the occasion when the Honourable Saiyid 
I JRaza All moved his motion in September 1921. He datd:

** Indians are eligible for all the posts which he (Honourabl|» Saiyid Baza All) hat 
jnentioned and the sole test of selection for those ^^sts is ^to. select the fittM  man, 

i be he English or be he Indian. There is no other test whatever.'* ^

; And he goes on by; saying:
The sole test for these ^ s ts  is and must be that of efficiency, and no racial con

, sideration should enter into the question of selection at a ll."

Therefore what is the conclusion we can come to? We can only drasjf 
t)ne or two inferehc^, that Government tried to select Indians and they 
oould not get them or if they found them they were not fit. tlie only 
•other inference is that the Government conveniently did not put Indians 
into these positions. There cannot be a third alternative And 1 leave it 
to the House to decide what, in their opinion, is the real reason.^

I contend that It is to the interest of Indians themselves as well as 
io  the interest of Government that they should have Indians in the positions 
enumerated by the Right Honourable gentleman in his Resolution. If 
you have Indians working in the Secretariat, they are, as it were, behind 
the scenes. They know how the administration should be carried on, and 
consequently when they are put in more responsible positions, they will 
-carry on those duties sucoessfully and thus the intentions of Government, 
jiamely, to Indianise the services as napidly as possible, will be adequately 
ĉarried out. Again either a department is controlled by the Member in 

charge who is a European or an Indian. If he is a European and under 
him there are all Europeans and no Indians, then the European M ^ ber 
never gets to know the right Indian view of things; he has got to depend 
on the views placed before him by his European ofiBcials. If, on the* 
conia-ary, the Member is an Indian, and if all the officers—the Secretigry, 
the Joint Secretary, the Deputy Secretary, the Under-Secretary 
and the Assistant Secretary—happen to be Europeans, then I 
suppose because it is the practice that all these officials have got 
to prepare their own notes and their own reports on everything that is 
brought before the Member, and being all Europeans they would naturally 
«gree in holding to one view on a subject, we can quite understand that, 
3however much the Indian Member might be opposed to united opposi
tion of the European Members, he could not oTerrule them every time 
if he wmted peace and harmony in bis department. Therefore I say, both 
ih the interests of Indians and in the interests of ihe Government, it js 
advisable that in all the departments they must have at least some Indians, 
whether I. C* S. or non-I. C. S. men. The Right Honom^le gentleman 
gave us this morning the number of them available . . . .

• The Honowbablb THE PRESIDT!NT: It is a very  curious thing, but 
there must be some malignant fnfluence at work to-day. I dtf thinV 
at the lasti six meetings I have had to call Honourable MembiefB’ attention 
to the time limit, but to-day I have had to do so twice already.
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The H o n o u r a b le  M r . PHIRO^E SETHNA: According to me, Sir̂  
I have spoken for only ID minutes. •

The H o n o u r a b le  t h e  PRESIDENT: According to my entry the Honour
able Member has spoken for 14} minutes.

The H o n o u r a b le  Mr. PHIROZE SETHNA: I have much to say, but 
I will certainly accept your ruling, Sir. I will only say thus. There is a 
certain section of the press in this country and in England who take to 
task Members of both Houses of the Legislature for constantly brixiging 
up Resolutions asking for the greater and more speedy Indianisation of the 
services. This is done by inTlividuals also. The House will remember 
I was taken to task by one Honourable Member of this very House, who. 
if he were present here to-day, would again have taken us to task, and 
perhaps severely, because there was not one Resolution but because the 
only two items on the Agenda to-day are Resolutions relating to Indiani- 
zation of the services. I refer to the Honourable Sir Edgar Holberton. 
But if we bring these Resolutions forward, who is to blame, is it ourselves 
or the Government? It is frequently said the Moderates do not co-operate 
with the Government in the manner they ought to ; that their co-operation
13 not boldly avowed, it is not constant, that it is timid and that it is 
punctuated with gestures of dissent for the benefit of the nationalist 
gallery. Let me assure the House that, so far as we Moderates are con
cerned, if the Government will only live up to their professions and their 
pledges we shall certainly be more constant and less timid. ^

The H o n o u r a b le  Mr. J. CRERAR (Home Secretary): Sir, I shall
first say a few words on the amendment only, reserving my right to speak 
on the Resolution . . . .

The H o n o u r .\ b le  t h e  PRESIDENT: The amendment and the Resolu
tion are both under discussion in the Council.

The H o n o u r a b le  M r . J. CRERAR: If I speak at this stage, will I be
in order in speaking on the Resolution later?

The H o n o u r a b le  t h e  PRESIDENT: If the Honourable Member is
in charge of the Resolution on behalf of the Government, he will have an 
opportunity of speaking on the issue before the House, and he will again 
have a further opportunity of replying after I have called upon the Mover 
to reply if the debate goes to that length. At present th^ matter before 
the House is the Amendment and the Resolution which are both being 
taken together. He will therefore have only one speech at this stage.

The H o n o u r a b le  Mr. J. CRERAR: Sir, I welcome the amendment
moved by my Honourable friend Saiyid Raza Alf because it gives a wider 
extension to the Resolution moved by my Right "Honourable friend opposite 
and on this important question I am not only content but desirous that it 
should be debated on the widest issues. Sir, I have not for long followed 
with close attention the speeches and writings of my Right Honourable 
friend without failing to recognise that any case to which he lends his. 
powerful and persuasive advocacy will be found an issue of moment; that it 
will bo presented not only with eminent ability, but with scrupulous fair
ness and moderation; that it wijl be in close relation with fact, and that if 
will be an attempt and a powerful attempt to translate into practical 
politics some ftnportant and salutary principle. Sir, a case so presented 
cannot fail to be a formidable case, and I should feel much more uncertain



[Mr. J. Crerar,] ‘
o f my position in having to reply to my Bight Honourable friend and the 
Honourable genlteman who succeeded him if I did not feel, in the first 
instance, ttiat there is a great deal of misapprehension of fact, and I hope 
in the remarks which I have to make I shall be able to do a m at deal to 
correct that misapprehension. The second consideration whidi to a large 
extent confirms me is this, that I feel that, in essence, there is really no 
divergence in prindple between the views expressed by the Bight Honour
able gentleman and the views which are entertained and swted upon by the 
<3ovemment of India. My Bight Honourable friend made one remark 
on which I shall venture to introduce a cautionary word. He spoke of 
4ntry into the Indian Civil Service as being entry into a paradise. If my 
Bight Honourable friend is animated by any impression of that nature, I 
would certainly appeal to his humanity, an appeal which I am sure is 
«fcldom if ever made in vain, to hold his hand while there is yet time. 
But I take it that my Bight Honourable friend's intentions relat^, not so 
much to the felicity of the denizens of that dubious paradise, but to the 
‘̂xtent to which they are allowed on equal terms to partake of the fruit 
of the tree of knowledge of good and evil, and it is on that assumption 
that I proceed. I have two preliminary observations to make. They may 
4)6 obvious, but they are of importance to the statement of my case and 
as such I hope Honourable Members will listen to me with patience and 
forbearance. It may be that the disposition of Governments and still 
more the disposition of their servants is to magnify their oflSces. But I 
do not think I am doing more than stating an obvious and palpable fact 
^hen I say that to the departments of the Government of India are 
entrusted in a very exceptional degree and in a very exceptional sense, 
many of the highest interests of the Indian public and the State. If that 
is so, I do not think it is a questionable inference to draw that in making 
appointments to these departments the Government of India must adhere 
Bcrupiilously and strictly to the principle of selection on the basis of proved 
merit and ability. I use old, perhaps well-worn, terms, but they are 
terms which have a practical significance at this time perhaps more than 
any time that has preceded; and wheji I speak of efficiency I do not speak' 
of a reasonable and tolerable degree of efficiency; the degree of efficiency 
which tiie Government of India has to get from the resources and the 
material at its disposal, necessarily imperfect, is a degree of maximum 
efficiency. If tfie answer to that proposition is accept^, I think it will 
fellow that, apart from the immediate question of selection, there is a 
precedent proposition which requires careful and precedent attention, and 
that is the sources of supply. You cannot make good selections unless 
you take timely and judicious measures to extend and to improve your 
fiources of supply; and I shall show that in that direction a very great 
deal has been done. It fcas been pointed nut, I think by my Honourable 
friend Mr. Sethna, that the provincial Secretariats have been the main, 
and on the whole a satisfactory', recruiting ground. I am reminded that it 
was my Bight Honourable friend who pointed it out. I shall refer to this 
in some detail at a later stage and I now wish to emphasize that our 
sources for selection are likely to be further extended in the future by an 
increase in the Indian element in the public services generally. The 
question of the definite reservation of a certain number of posts for a 
particular community stands very differently in its application to the 
administrative services generally, and to selective posts within or without 
those administrative services. It may be possible and practicable to lay 
^own some definite principle in the case of administrative services generally,
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but we should be adopting an exceedingly dangerous and exceedingly 
inconvenient principle if we proposed to apply it to selective po^ts.

I will now turn to the actual condition of affairs, i f  was pointed out J 
by my Honourable friend Saiyid Eaza Ali that when this question was : 
debated in 1911 on the motion, I think, of the Honourable Mr. Subba Row 1 
there was at that time only one Indian in the Secretariat of the Govern- \ 
ment of India; and there were very few in the provincial secretariats. A great 
advance had been made by 1917. Taking the total number of superior 
postfi in the provincial secretariats,—by suj^rior posts I mean all posts ; 
of the grade of Assistant Secretary or of similar status and upwards— the  ̂
situation was that there were 13 Indians and 111 others.

The H o n o u r a b le  M r .  LALUBHAI SAMALDAS : What about Under
secretaries? Can you give separate figures?

The H o n o u r a b le  M r .  J. CRERAR: The Assistant Secretaries were
4 Indians and 42 others. In the year 1922 the situation had undergone 
what I think the House will admit a very significant change. There were 
in October 1922 as nearly as I can ascertain 51 Indians holding superior 
appointments in provincial secretariats and 181 others; that is to say, the 
number of Indians in that period of five years had almost quadrupled. j

I mil approach the matter from another point of view. My Right 
Honourable friend estimated that of the members of the Indian Civil f 
Service whom he regarded as primd facie qualified by the length of their 
service for Secretaryships—he took a period of twenty years' service
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there were 15. 1 have not verified my Right Honourable friend’s figures, 
but I am prepared to accept them. I observe at the same time that the 
number of European Members of the services in question with the same | 
period of service was 473. There were also at the same time in the  ̂
provincial secretariats five Indian Secretaries and 66 European Secretaries. ; 
Now, Sir, the proportion of Indian Secretaries to the number of officers i 
of that length of service—in the case of Indians— îs 33 per cent.; and | 
the proportion in the case of Europeans is 14 per cent. I ask the House 
to consider whether those figures give any indication of any reluctance on 
the part of provincial Governments to increase the liumber of Indian 
secretariat officers in their service. As time is passing I shall not inflict 
too many statistics on the House, but I will now deal briefly with the state 
of affairs in the Government of India Secretariat. I again take all superior 
appointments including those of Assistant Secretaries up to the posts of 
Secretary and officers of similar status. % There are at the present moment
14 Indians,- and but for the fact—for which I think the House vnll not 
impute any desire on the part of Government or higher authorities than the 
Government of India to withhold positions of great responsibility and trust 
from Indians—were it not for the appointment of*an Honourable gentleman 
to the Executive Council of the Viceroy, there would have been 15 
Indians . . . .

The H o n o u r a b le  S a iy id  RAZA A L I: May I ask. S ir, whether the 
Honourable Member will keep to the terms of the Resolution and confine 
himself to the posts of Secretary, Joint Secretary, Under-Secretary 
and not go lower down?

The H o n o u r a b le  t h e  PRESIDENT: It is a matter for comment 
possibly but he must allow the Honourable Member to develop his 
argument in his own way. ' '
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The Honourablb Mb. J. CBEBAIL: I have already made it olear to 
the House and I hoped I had made it clear to ’ my Honourable friend 
Baiyid Baza A li^ a t  one of the most important considerations arising i» 
not 80 much of &e actual question of selection as of the sources of selec
tion, and if 1 referred to appointments which were not strictly within the 
amBit of the B i^ t Honourable gentleman's Besolution it was with refer
ence to the extension of the sources of selection. Now, Sir, 1 have given 
a summary of the figures regarding the present position in the Govern
ment of India Secretariat, and I have reason to believe that the numbera 
of the Indian Ofl&cers in the Government of India Secretariat will before 

f long be increased. I think I have said enough to show that there is not 
only no reluctance on the part of the Government to give effect to their 
expressions of sympathy when this question has been previously agitated, 
that these are not merely empty expressions, but that very substantial 

I effect has been given to them in such a way as to hold out the best hopes 
I fo r a still more rapid and a still more effective increase in the future.

Now, Sir, 1 shall turn to the actual terms of my Bight Honourable 
friend’s Besoluticm. In effect, it consists of two propositions—a major 
proposition and, if I may venture to call it so, a minor proposition. Ilie 
major proposition is, that Indians—if I may take the Reso
lution as it would be amended in the wider terms by my Honour
able friend baiyid Baza All's amendment,—that Indians should be given 
an insist into the larger problems of Imperial administration and policy. 
That is the major proposition, and with regard to that, I have no hesi
tation in saying that it has the complete and unqualified assent of the 
Government of India. Then his minor proposition is that as an expe
dient at least one officer should be appointed as Secretary, Joint Secretary 
or Deputy Secretan  ̂ in every Department of the Government of India. 
Now, Sir, as regards the major proposition, I have already said that it 
has the complete and unqualified assent of the Gt)vemment of India. 
My Bight Honourable friend adverted to the Parliamentary Declaration 
of 1917, and I freely admit that it has a very important bearing on his 
major proposition. If we are to provide for the increasing association of 
Indians in all branches of the public service, it follows that we must 
give them opportunities for qualifying themselves to higher offices in the 
services, and on that issue there is no discrepancy whatever between my 
Bight Honourable friend's position and the position of the Government 
of India. The discrepancy is only with regard to the expedient. That 
expedient, Sir, cannot be given effect to without a very definite abroga
tion from that criterion of selection by proved merit and ability to which 
I have already referred. If we were to fix that definite rule,* it will be 
the first time that a distinction on the grounds of race will be imported 
into this important question. The Government of India is as alive as 
any one else to the desirability of Inmans participating as fully as pos- 
siWe in the higher branches of the administration. They have every
thing to gain by it. If something can be done to correct the volume of 
ill-informed, and sometimes destructive criticism, which is so frequently 
brought to bear upon the Government of India, if something is done to 
show the difficulties of Government,—not simply the difficulties of con
cealing their proceedings, of explaining or explaining away their errors 
and omissions, but the real difficulties of Government of a totally differ
ent character which can hardly be appreciated by any one who has not 
been brought into close and personal contact with them,—the more those 
difficulties are appreciated by Indians the better will it be for the Govern-
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anent of India. But, Sir, 1 think the Government of India took the right 
•course in making no misguided and premature endeavoi^ to secure tEose 
results by the sacrifice of principles of even greater Importance. I do 
not think, Sir, that the result of ^ e  adoption of such a rule would reallŷ  
be to the bene£t of the Indian ofiiicers themselves. It is now impossible 
for any one to say if an Indian officer who has been appointed to one of 
those posts that he was appointed otherwise than on the criterion of 
proved merit and ability. If this rule is adopted, I do not say that it 
will be possible to impute inefficiency or unworthiness to an officer so 
-selected,, but/it would for a stringent critic be possible to say that a 
breach has been made in that old criterion of selection by proved merit 
and ability to which at present every Indian .officer in that position can 
now confidently appeal. Now that has also an effect upon the European 
Members of the services, though I do not want to labour the point. But 
if a rule of this kind is adopt^, it will undoubtedly trench upon the rea
sonable and proper interests of the European Members. Sir, not long 
ago than yesterday, we heard in this House a discussion on the question 
of compensation. We heard vehement, even passionate speeches on that 
subject, and on the indefeasible principle of justice and morality on wEch 
it rests. Sir, I have not heard any reference to that principle in the 
House to-day.

I think, Sir, I have said enough to establish my first proposition and 
also witli regard to the position taken by my Bight Honourable friend and 
by his supporters and the position of the Government of India. There 
is, if I may interpret my Right Honourable friend correctly, no substan
tial difference, and I would venture to suggest an amendment in the fol- ! 
lowing terms to his Eesolution which the Government of India would be i 
perfectly prepared to accept:—  ̂I

“ This Council recommends to the Governor General in Council that in order to | 
give Indians an insight into the larger problems of Imperial administration and policy, ; 
they should l>e afforded wider opportunities to become qualified for appointment for i 
the posts of Secretary, Joint Secretary or Deputy Secretary in all departments of the > 
Secretariat of the Government of India.** j

Tnat, Sir, in my opinion, preserves in its integrity the principle advocated 
hy my Bight Honourable friend.

The B i g h t  H o n o u r a b le  V. S. SBINIVASA SASTBI: May I have 
the terms of the amendment. Sir?

The H o n o u r a b le  t h e  PBESIDENT : Will the Honourable Mr. Crerar 
iiand it in to the table?

(The Honourable Mr. Crerar handed the amendment fo the Chair.)

The H o n o u r a b le  M r .  J .  CREEAE : I put forward that amendment. Sir, 
because I venture to think that it does preserve in its integrity the prin
ciple for which my Right Honourable friend has been contending. There 
are two essential points to which the Government of India must adhere, 
and I fear that if the Government of India accepted the Resolution m { 
terms originally drafted by my Right Honourable friend, those principles j 
might be in jeppardy. These two are, firstly, that in making these appoint- I 
ments, the Government of India must reserve to itself an absolute di^ j 
<sretion to regard the paramount intereste of the public services and ,



[Mr. J, Crerar.J , * .
Bieoondly, that must oBserve justice aad equity in the treat
ment of all its pwlio servants. I should be the last to suppose/Sir, that 
the Right Honourable gentleman or any other Honourable'gentlemi« 
would for a moment desire or ask the Government of India to commit 
thimselves to a position in which they miffht be obliged to infringe those 
two principles. An assurance of that kind would be an assurance which 
the Government of India could not honourablygive because they couI3 
not honestly give effect to it.

The Honourablb tHS FBESIDENT: To the Besolution under con
sideration further amendment moved (this amendment also includes the 
Honourable Saiyid Raza Ali's amendment— în so far as it extends the Reso
lution to “  Indians/* as I understand):

** That for the words * he would be pleased to ^point, so far as possible, at least 
ODe suo^ officer as Secretary, Joint Secretary, or Deputy Secretary to every depart
ment ' the words«* they should be afforded wider opportunities to become qualified 
for apjwiutment tv the posts of Secretary, Joint Secretary or Deputy Secretary in all 
Departments * be substituted.’ *

The Resolution would then run as follows:
‘ ‘ This Council recommends to the Governor General in Council that in order to 

give Indians an insight into the larger problems of Imperial administration and policy, 
they should be afforded wider opportunities to become qualified for appointment to 
rhe* posts of Secretary, Joint Secretary or Deputy Secretary in all Departments of the 
Secretariat of the Government of India/*

In so far as the Honourable Saiyid Raza Ali's amendment is eoncemed, 
it is included in this amendment. The amendment I have juflt read to 
the House and the original Resolution are now open to discussion.

The H o n o u u a b lb  M r . PURSHOTAMDAS THAKURDA8: Do I 
understand that the Honourable Mr. Crerar has moved that amendment 
or what is the position? *

The H o n o u r a b le  t h e  PRESIDENT: The pt)sition is perfectly clear. 
The Honourable Member has moved an amendment. I have now read 
it to the House and it and the Resolution are open for discussion to the 
House. If the House vote in the affirmative on the amendment, the 
amendment will be passed; if they vote in the negative the amendment 
will not be passed.

The H o n o u r a b le  C o l o n e l  S i r  UMAR HAYAT KHAN (West Punjab: 
Muhammaaan): Sir, I have very carefully listened to the Resolution of my 
Right Honourable friend. Of course, it is bis lot to put his case clearly 
and as he hf4S done so, I think it is superfluous on my part to emphasise any
thing further. But, if that Resolution remained as it was, I am sorrĵ  that 
I could not have given it my full support, because I, for 
one, do not like to sacrifice efficiency on the altar of Indiani- 
sation. Because, Sir, in the Civil Service, all those who pass 
it in England are in one category. If they oome out here and an Indian 
supersedes an Englishman because he is art Indian, I do not think that is 
% right principle. If there is an abler Englishman and seiiior, it will be 
hard lines to put a man above him. The whole question is, do we want this 
service? I think the Empire they have built, the work they have done, does 
show  ̂as the Prime Minister said, they are the steel frame of the service. As 
long as he was misled and did not know about India, things went from bad
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to worse, ;is all of us know. I do^not think the English members of the 
Iiidian Ci>ril Service were responsible for this. But directly it was- 
kr\own by the Prime Minister, he tried to please Ahem, but imfnr. 
tunately he had to so. Sir, we have got different races and religions 
and we generally pitch into each other as 4ve did the other day at Multan. 
Now, all saw what both sides wanted,—an English Civilian. So we can
not dispense with them and, if we go and get others to supersed'e them, 
naturally they will get disheartened and go. Then, again, Sir, of course* 
ir.y Right Ilonpurable friend may have gone to the Colonies and perhaps- 
seen how Indians were treated there. But the same Indian Civilians 
whom he is backing up go to England and pass their Civil Service there. 
We cannot accuse the English for it, that is, the bad treatment of Indians  ̂
ICuglishmen and Indians are all equal subjects of His Majesty the King and 
1 think the Right Honourable gentleman said in his spee^es that he wants, 
the whole Empire united. Well, if we want that ideal, how are we going to  
bring any invidious distinctions between various races? If we really have to 
become, as he wants us to be. Now, Sir, if the Resolution only said that 
much, I have said something against that principle. But in that B^olution 
a new life has been brought by my Honourable friend Saiyid Baza Ali. I f  
tbat is embodied in it, I am absolutely for it, because that allows for all 
Indians to come in. Now, I must put before the House living examples. 
Yoxx have seen here are our two Indian Members at the helm in the Execu
tive Council. Well, are they not doing their work? They are doing it 
beautifully. They are the Members. There are the Secretaries, about- 
whom we are discussing. Thesî  Secretaries are under them. If Indians 
at the top can rua the show, naturally if there are Indians on a lower rung  ̂
they can run it equally well. In my province, Sir, the provincial Civil Ser
vice has got one man in the High Court, and the place has not been filled 
better. Secretaries of the Financial Commissioners were used to be Mem
bers of the Civil Service, but then later it was given to one or two of the 
provincial Civil Service men and they did the work equally well. And see 
Lord Sinha and our Right Honourable gentleman there, the Mover himself. 
We have pioduced such Indians and I think, if Indians generally are given 
chances in the Secretariat or anywhere I think they will acquit themselves 
well. Then, Sir, of course, we speak of Indianisation, but being of different 
religions and I being a Member who has been returned by Muhammadans 
naturally would like to see that, if there is any Indianisation, I hope the 
Muhammadans will be taken according to their numerical strength.

The H o n o u r a b l e  t h e  PRESIDENT : Does the Honourable Member wish 
to move an amendment to that effect?

The H o n o u r a b l e  C o l o n e l  Sir UMAR HAYAT KHAN: Sir, considering 
the number of amendments made and the amei^iments to amendments, I 
do not Uke to go any further. I think, we have a sufficient number of 
a.Tiendmen^s before the House already. With these few remarks, Sir, I 
support the Resolution, if the amendment of my friend Saiyid Raza Ali 
is also carried, but not otherwise. •

The H o n o u r a b l e  Mr. V. G. KALE (Bombay: Non-Muhammadan): 
Sir, I stand to oppose the amendment which has been moved by the Honour
able Mr. Crerar. The debate which has taken place this afternoon amount 
to my mind to a repetition of what happened early this morning. We are all 
agreed, it appears, on *the accep tance of certain cardinal and general prin- 
cij'les. But, when it oomes to the application of those general principles  ̂
immediately there emerges a divergence of view. My Honourabfe friend
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[Mr. V. G. Kale.1 ‘
opposite has laid down oeitain fundamental principles as principles guiding 
the policy of the ® ovemment of India in the appointments it makes to the 
various higher posts in the Secretariat, namely, efficiency and justice and 
•equity. No one takes m̂y exception to those principles. My Eight Honour
able friend Mr. Sastri and others \vho have spoken have never said a word 
which would in any way be interpreted to violate these fundamental prin- 
<siples. The amendment, however, goes entirely against the spirit of the 
Kesolution. What was the main Resolution? That in order to afford Indians 
facilities, certain appointments shall be immediately made, as fa r  as  pos
sible. Whut is the answer to this? The answer is, “  We accept the 
principle.” But the main demand, namely, that Indians should be appoint
ed to certain posts, is not being acceded to. Only the principle is empha
sised. Sir, we have had too much of the emphasising of principles. We 
feel that the iime has come when some action should be taken upon prin
ciples which have been agreed to. Even an ounce of action is much better 
than a ton of agreement upon principles. So long as we are not going to 
have immediate action, I .do not think that mere repetition of announce
ments that are made about principles by Government will carry any weight 
with the pubhc. If the amendment of my Honourable friend had really 
promised something that Government contemplated doing in the immediate 
future, certainly that amendment would have commended itself to us. But, 
a? that amendment denies very clearly the demand made in the Resolution, 
I do not thi.ik that it will carry any weight, at any rate, ^nth this part of the 
Tiouse. The speech of my Honourable friend Sir Umar Hayat Khan has, I 
am siu’e, not strengthened the case o f  Government and I do not think that 
Government will congratulate him upon the assistance he has sought to give 
t “> it in this matter. He has import.ed the question of Muhammadan re
presentation into the debate. No one has said that the Muhammadans 
should not get their due representation. I do not know why this question 
•should be raised v/hen there is no dispute about all communities being given 
their proper representation in the appointments thftt will be made. Here 
the question is whether the appointments are going to be ma'de at all. Even 
before any appointment is made or contemplated, my Honourable friend 
raises the question as to where the Muhammadans will be in the distribu
tion. Of course, there will be no Muhammadans if there are no Indians. 
Muhammadans are Indians. If the Government is going to appoint Indians, 
ĉ̂ ‘rtainly Muhammadans will be appointed. So that I do not suppose that 
my Honourable friend has in any way assisted the cause of Indians or even 
*of the Government of India by the sort of speech he has made. As the 
amendment is unsatisfactory to my mind, and as the speech of the Honour
able Mr; Grerar in support of the amendment does not in any way give any 
satisfaction to the popular l̂emand, so very reasonable and so very modest, 
which is embodiei in this Resolution, I tliink the House will be only doing 
the right thing in connection with this amendment if it will throw it out. 
With these words I oppose the amendment.

The H o n o u r a b l e  Mu. PURSHOTAMDAS THAKURDAS (Bombay: 
Noininated Non-Official): Sir̂  it is usually said Give a dog a bad 
.name and hang it.” It has lately been the fashion to nm down 

Indian aspirations in the field of economic, commercial and industrial 
development by nicknaming it and qualifying it as political. It has to
day been the fashion, I see, in this House to call this Resolution a Reso
lution based on sdmething racial. At the discussion to which the Hon
ourable Saiyid Raza Ali referred 17 months back, the Honourable Mr*
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Graik used stronger language thw  my Honourable friend opposite. He 
.said: ^

“ From the wording of the Bewlution it seems to ^  that tlA Honourable Member 
is trying to introduce the serpent of racial discrimination where it does not at present 
exist/’

My Honourable friend opposite used muoh milder terms, but both of them 
point to the same direction. 1 do not know what justification either 
those who nickname commercial aspirations as political or national aspi
rations as racial have. But I will remind my Honourable friend opposite 
of one thing, that if there is anything racial about this aspiration reflected 
by the Eight Honourable Member in his Besolution, the fault does not 
lie with him. You have got to search the history of the past 90 years to 
find out who is responsible for it. I hold, Sir, in my hand quotations 
from three very eminent statesmen at intervals of twenty years each. 
They each of them said in absolutely unmistakable terms that the more 
employment of Indians in higher posts and generally in all posts of Gov
ernment service in a larger measure was not only necessary but was what 
was due to Indians. The figures quoted by my Honourable friend oppo
site unveil rather a sad tale. My Honourable friend opposite may con
gratulate himself and congratulate Government that there is a certain 
increase of Indians since 1911 or 1912. But that is not the point. The 
fact still remains that the proportion of Indians in these higher services 
and higher posts is almost negjigible.
' My Honourable friend referred to appeals made in this House yester
day in connection with compensation. I am not sure, as I could not hear 
him distinctly, as to what he means, for I missed the latter part of his 
speech and I really would like to hear him when he gets up to repFy at 
the end as to what compensation he referred to and what discussion in 
this Hoiise he had in his mind. I was not present in the House yester
day, but I know that for the last day or two there have been appeals 
going out in connection with Watans and Brahman priests and if there 
is anj t̂hing common between the Watans and Brahman priests of 
Bombay and the I. C. S. or any other'Government service, I would cer
tainly be very much interested in hearing the developments of that argu
ment of my Honourable friend opposite.

My Honourable friend said. Sir, that the major part of 
this Besolution consists in insight into the larger problems of 
Imperial administration and policy. With that very major part
my Honourable friend said that the Government of India were
in full sympathy. I felt when I heard that, that it was one im
portant step taken—and that is one important point—in favour of my
Eight Honourable friend over there. But it always appears, Sb:, from
the history of these things that the most important and major parts of 
such Eesolutions have the sympathy of Government. What appears to 
stick is generally the small tail at the end. It is this small tail in this 
case also which appears to have stuck and cannot find admission within 
the portals of the Government Secretariat, and in this particular instance. 
Sir, I submit ^at it is a very very mild, and very lean small tail. Mv Eî jht 
Honourable friend only wants that as far as possible—mark, Sir, the very 
general term—one post may be given to Indians. If even the acceptance 
of that is looked upon by Government as grave interference with th%ir 
rights of ensuring eflSoiency, all I say is, Sir, that it is not much good dis- 

'cussing any such Eesolutions in this House unless one restricts onesell 
to block voting and to short speecheB.
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The H o n o u ra b le  M r . J. P. THOMPSON (Political Secretary): 
During the'iuneheon interval, Sir, I occupied myself in working out oer- 
tain statistics whic& I think will be of interest to the House, as ^ey  seem 
to show that it would be quite impracticable for the Government of India 
to give effect to the motion of my Eight Honourable friend Srinivasa 
Sastri at once or even in the course of the next few years. The whole 
question so far as the Indian Civil Service is concerned turns on the 
number of Indian I. C. S. men who are available in certain years. I 
think that wUl be admitted. I believe I am right in saying that up to 
the time when the Royal Commission on the Public Services completed 
its labours, there had been no very perceptible rise in the number of 
Indians in the service; so that although the particulair years for which I 
shall give the House statistics end with 1907 for a reason which 1 will 
explain, I take it that the position would be very much the same for a 

! certain number of years after that date. We may take it, I think, that 
the Members of the Indian Civil Service who are normally considered for 
appointment as secretaries to the Government of India are men who have 
£rom 20 to 25 years of service in the country and that men who are con
sidered for appointmcrnts as Deputy Secretaries are normally men with 
from K  to 20 years' service. Now, the total number of 1. C. S. men 

I with from 15 to 25 years' service at the present moment is 450. Of these 
; 29 are Indians, or 6J per cent. The total number of appointments with 
: which we are dealing under the Resolution of the Right Honourable 

Srinivasa Sastri is, I believe, about 28, in 9 departments. What tha 
{Right Honourable Member asks for in effect is that one appointment in 
ea^  department should be given to the Indian Membere of the Indian 

; Civil Service, that is to say, that 9 appointments are to be given to 29 
j members of the Indian Civil Service, leaving the 421 non-Indians to com- 
\pete for the remaining 14 appointments. In other words the Right 

1 Honourable gentleman proposes to give Indian Members of the Indian 
[.Civil Service a three to one chance of getting an appointment as Secretary 
lor Deputy Secretary in the Government of India, while the non-Indians 
iare to be content with a thirty to one chance. t

; Out of those 29 members who are Indians, a considerable number are 
naturally serving in the judicial line and I calculate that at the present 
moment there would only be 17 available in the ordinary course for secre
tariat appointments. The result would be that these 9 appointments 

/fyould be practically reserved for 17 members of the Indian Civil Service,
 ̂and if I may speak of my Indian colleagues from my knowledge of the 
way in which non-Indian members look at these appointments, I doubt 
very much whether, if Government were to advertise the fact that it in
tended to act on this policy, at once and offered these 9 appointments and 
called for applications for them,— 1 doubt very much whether a sufficient 
number of members of the Indian Civil Service would apply to fill all the 
appointments that were offered.

The H o n o u ra b le  Sir MANECKJI DADABHOY (Bombay: Nomi
nated Non-Official): Sh-, I rise to speak with some hesitation, because I  
did not originally intend to speak on this Resolution. But certain obser
vations which have fallen from the Honourable the Home Secretary need 
fuller discussion to my mind and a certain amount of elucidation, and it 
is for that reason that I venture to speak. My Honourable friend has 
stated that this Resolution seeks to import a racial question Mn the ser
vices of the coimtry, and as such if for no other reason it ought to be
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thrown out. May I remind the Honourable the Home Setiretary 
what the genesis of the reforms is and what the new reforms are based 
on? May I ask the Home Secretary what is that one note, that one 
outatanding note pervading all through tlie Montagu-Chelmsford Beport? 
It is the one note of developing the latent talent of the Indians and quali
fying them for higher duties and higher obligations in their own country. 
Could anybody say that the reforms have been passed or conceived in a 
spirit of racial antagonism? And if that was the foundations of the re
forms what does this Eesolution after all seek to obtain? I quite agree 
that there is no occasion to introduce any heat or acrimony into this 
debate. The discussion of this subject must be approached totally from 
a practical point of view, irrespective of other considerations. My friend, 
the Home Secretary, if I have understood his speech correctly, lays con- 
siderabje emphasis and lays in front of his whole argument that it is 
only proved merit ana ability on the strength of which these selections, 
should be made. He has also pointed out that it is not only a reasonable 
degree of efficiency that is required but the maximum efficiency that ia 
required and that should alone guide in the making of these appoint
ments. Now, Sir, he has also very properly alluded to the sources of supply 
as he very felicitouBly puts it, and says that it is impossible under present 
conditions to get that maximum standard of merit and ability in Indians. 
Now, Sir, as I understand this Eesolution of my Eight Honourable 
friend Mr. Srinivasa Sastri, I fear that the very object of this Eesolution 
has been misconstrued. Mr, Sastri does not ask for attaching these 
Indians to various departments in the Secretariat for the primary pur-* 
pose of executing the Secretariat duties, but for the purpose of training, 
for the purpose of learning, for the purpose of acquiring that 
insight and knowledge of administrative affairs which would 
qualify them hereafter for discharging those duties more efficiently. 
The very idea which predominates in this Eesolution is an insight into 
larger problems of Imperial administration which my friejid, the Hon
ourable Home Secretary, has been pleased to call as the major part of the 
Eesolution and with wtich he has expressed the sympathy of the Govern
ment in an unqualified manner. If that be the attitude my submission 
is that Government will not lose anything by accepting this Eesolution.

Another matter in connection with this the Honourable Mr. Thompson 
has pointed out. It is true that there will be some difficulty as indi
cated by the figures quoted by him. I do not propose to question the 
accuracy of those figures, I accept them as correct; but after all the Ee
solution is not worded in what may be called absolutely imperative terms. 
It says, as far as possible, Indians may be attached to certain depart
ments. Government may not appoint an Indian at all in any particular 
department—my friend Mr. Sastri was very careful in his argument and 
dil&ted upon this point and made the matter perfectly clear. My own 
submission is fhat, though the criterion of selection, as the Honourable 
the Home Member has put it, should primarily be ability, I think ability 
can only be developed and found out by giving opportunities. The 
amendment in tetms does not materially alter the original proposition, 
but I do not see any objection to the original proposition, and if once 
Government concedes that ample opportimities should be given for f|J;ie 
development of Indian talent and for the development of ndipinistrative 
ability among Indians, I thinb that assurance should satisfy us. My 
submission, i^erefore, is that it is wrong to place too much reliance or im* 
portance on that high standard of maximum efficiency to which my friend
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ha8 referred. I ^ t e  understand that oomparativdy there are vei^ few 
Indians in the 1. 0. S., but at the same time I cannot for a moment hold 
that you oould not find a reasonable number out of these people to occupy 
the offices in the Secretariat with credit to themselves and advantage to 
the Government. I therefore submit that my friend will see his way to 
accept the original proposition as it stands.

The H o n o u u a b ls  Mr. PHIKOZE SETHNA (Bombay: Non-Muham
madan): Sir, however much we would like to meet Government in order
to bring about a compromise, I for one regret that, for the reasons which 
I  will presently give, it is not possible for me to accept the amendment of 
my Honourable friend Mr. Grenir. To-day it is the Honourable Mr. Crerar 
who is speaking for Government. Eighteen months ago it was the Hon
ourable Mr. Oraik who spoke on Government behalf. But, it reminds One 
of the Biblicnl reference that the hand is the hand of Jacob and the voice 
fthe voice of Esau. The Honourable Mr. Craik, I believe at the request of 
/the Honourable the Leader of the House who is always anxious to bring 
about a satisfactory compromise, brought forward an amendment to the 
Resolution of my Honourable friend Saiyid Raza Ali, in September 1921 
to the effect that “  Indians should be given opportunities " for becoming 
qualified for these appointments. To-dttv, Sir, it is not Mr. Craik who is 
speaking, but it is the Honourable Mr. Crerar who says that “  Indians should 
be accorded wider opportunities to get an insight into the larger problems of 
Indian administration." As the House will see, the amendments on both 
occasions are on identically the same lines. If the previous amendment 
which the House accepted, I believe unanimously, was given effect to, I 
think the Government Benches would be perfectly justified in asking us 
to-day to accept a similar compromise as the one previously proposed. What 
is our experience?^ I think in my first speech I have given clear facts to 
show that absolutely nothing has been done in the matter of giving oppor- 
timities to Indians who are not members of the Indian Civil Service in 
the departments to which, under the exceptions to Schedule III, they are 
entitled to be appointed. Likewise I have shown that the position of 
Indian members of the Indian Civil Service is worse. Is it fair on the part 
of Government, after that experience, to ask us again to allow them to 
move that “ wider opportunities should be given in the case of all 
Indians, be they of the Indian Civil Service or not? I for one, therefore, 
Sir, certainly oppose the amendment.

Now, as to the figures which my Honourable friend Mr. Thompson 
gave, he said that if effect was given to the Resolution moved by the 
feght Honourable Srinivasj  ̂ Sastri, it will be tantamount to selecting 9 
men out of only 29 Indian I. C. S. men available for appointments as 
Secretaries. May i draw the attention of the Honourable Member to the 
Resolution which clearly says that only one Indian in each department 
should be appointed either as Secretary, Joint-Secretary or Deputy Secre
tary, and 1 hope my Right Honourable friend will also include Under
secretaries. . . . .

The H o n o u r a b le  Mb. J. P. THOMPSON : May I explain. Sir? It is
^  Question of multiplying one by nine, there being nine Departments.

. The H o n o u r a b lb  Mb. PHIROZE SETHNA: I beg to differ from my
Honourable friend. He explained that only 29 Members will be available.



I would like to know from the Honourable Mr. Thompson if the figures I  
am quoting are correct or otherwise. If I understand rightly/a civil ser
vant must be of at least 5 years* standing to be made e#i Under-Secretary^ 
and I say. Sir, that there are to-day 19 Indian members of the Indian Civil 
Sei*vice with service between 5 and 10 years. Civil servants between 10* 
and 15 years are entitled to be appointed as Deputy Secretaries, and I 
hold that there are 6 such Indians. Similarly to hold the posts of Joint̂  
or Deputy Secretaries, a civil servant must be of 15 to 20 years' standing, 
and there are 13 Indians in the same service; and finally, Sir̂  so far as I 
know, there are not 29, but 15 Indian members of the Indian Civil Service 
with 20 and more years of experience to entitle them to the appointment of 
Seonetaries and Executive Councillors. These figures will show that the 
Eight Honourable gentleman is not asking too much when he asks for only 
one appointmesnt as either Secretary, or Joint Secretary or Deputy Secre
tary', in each Department and I would appeal to the Eight Honourable  ̂
Mover to include in his list Under-Secretaries also in each Department of 
the Government of India.

The H o n o u ra b le  M r . LALUBHAI SAMALDAS (Bombay: Non-
Muhammadan): Sir, I rise to oppose the amendment. When the Hon
ourable Mr. Crerar put his case before the Coimoil, he laid so much stress 
on maximum efl&ciency that one felt that in the opinion of Government no 
Indian Civil servant came up or could come up to that maximum efficiency. 
I do not think he meant it, but he was practically defaming the Indian 
Members of the Service by trying to show that the Indian Members of the 
Indian Civil Service were so inefficient that they could not be eatruSted 
with the work of either Secretary, Joint Secretary, Deputy Secretary or 
Under-Secretary. The way in which he spoke and the great emphasis 
he repeatedly laid every time on the words “  maximum efficiency and the 
words that he used—I am quoting his words “  If we accept this Eesolu- 
tion it will mean the abrogation from the criterion of selection all these 
showed that if Government appointed Indians to the Imperial Secretariat 
they will be abrogating their duty to the country merely to please a few mem
bers of the Indian Civil Service or a few Members of this Council. We on this 
side of the House do not want that efficiency should in any way be sacri
ficed, but we do believb that there are efficient men in the Indian Civil 
Service, men as efficient as the European members of the Indian Civil 
Service, and if Government will not find them, if they will not try to find 
out such men, then the fault is theirs and not of the Indian members of the 
Indian Civil Service who cannot reach the portals of what my Eight Honour
able friend said, the paradise of the Civil Service. Sir, the figures given by 
the Honourable Mr. Thompson do show, I think, that there may be some 
difficulty in carrying out fully the Eesolution moved by my Eight Honour
able friend but the Honourable Mover has mlide it quite clear that he 
does not insist that in each case every post should be given to an Indian. 
In his speech and also in his Eesolution the Honourable Mover clearly says 
** as far as possible/* None of us want to take away from the European 
members of the Civil Service their rights. We want the rights of our 
countrymen to be respected and treated in the same manner as the rights 
of the European members of the Civil Service, and we want them to be 
given the same opportunities. And we want to give them same opportunities 
not for qualifying, because we do believe that they are as qualified as ttie 
European Members of the Civil Service, when they come here, but to be 
given an opportunity of working and showing their worth by being appointed 
either as Under-Secretaries—and I appeal to my Eight Honourable friend
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[Mr. ItfJubhai Samaldas.] ^
to include €he word Under-Secretaries as far as possible,.—or Deputy Secre
taries or Joint Sioretaries, or Secretaries. Sir, it is a question not of 
racial discriniination. We do not want that Inditins who are inferior to 
Britishers should be given preference but we want Indians of e^ual capa
city, and we know that there are many of that kind—I will not refer to 
any by name— t̂o be given an opportunity to do equally good work. We 
want this amendment to be thrown out and the Eesolution to be accepted 
as moved by my Bight Honourable friend.

The Honourable Eai Bahadur Lala EAM SAEAN DAS (Punjab: 
Non-Muhammadan) Sir, I rise to oppose the amendment of l^e Hon* 
curable Mr. Crerar. The speech of the Home Secretary seems to me to 
be very disappointing. He lays great stress on the word efficiency But 
what we Indians want is that opportunities be given to Indians to occupy such 
posts and that can only be done when Provincial Governments take them on 
in their Secretariats to qualify them for the appointments in the Imperial 
Secretariats. We have an instance in the Honourable Mr. A. C. Chatterjee 
here, who was selected by His Excellency Sir Harcourt Butler to occupy 
the post of Chief Secretary in the United Provinces. That gentleman came 
to the Imperial Secretariat as Secretar>̂  and he has been so successful that 
the Government have now appointed him as a Member of the Executive 
Council of Governor General. My friend the Honourable Mr. Thompson 
takes into consideration the proportion of Indians in the I. C. S. To my 
mind, he has strengthened the argument of my friend the Honourable 
Saiyid Eaza Ali that other Indians should also be given the same chance. 
And I know that in India we have a great number of Indians who are 
quite competent for such high posts. I can only wish that this Eesolu
tion as amended by the Honourable Saiyid Eaza Ali may have better fate 
than my Eesolution had of this morning, though the object of both the 
Eesolutions is the.same— the Indianisation of the Services. I asked for it 
in connection with the Subordinate Eailway Traffic Services and the Eight 
Honourable gentleman asks for it in connection with the higher services— 
and for the prize posts. I should say that Government will see its way 
to accept this Eesolution in its amended form so as to give practical shape 
to the policy which l.hey have accepted in the Eeform Scheme.

(At this stage the Honourable Sir Maneckji Dadabhoy took the Chair.)
. The H o n o u r a b le  S a iy id  EAZA ALI: Sir, at times the best way of
killing a rude, crude and undigested Bill is to refer it to a Select Committee. 
I have been noticing of late a tendency in the front Official Benches to try 
to kill well-thought out Eesolutions by coming forward, with amendments 
which are intended to served the same purpose, namely, kill those Eesolu
tions. I, Sir, am oppose(t to the amendment of my Honourable friend 
Mr. Crerar. Now, Honourable Members know that an amendment in 
-almost identically the same terms as that moved by my Honourable friend 
was brought up at Simla in September 1921. We know that my Eesolu
tion, as modified by the amendment of Mr. Craik, was unanimously 
passed. We also know, Sir, what has been done during the last 17 months, 
namely, our position in the Secretariat is worse to-day than it was in 
September 1921. That being so. may I ask whether the Honourable Mr. 
€iferar seriously wants this Council to give its acceptance to an amendment 
of this character? If he is prepared to have that amount of confidence in 
this Council, I have no doubt he is very seriously mistaken: I for one.
Sir, would rather have a fair and square deal than going in for camouflage.
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If Government are not prepared to listen to our recommendation let th^m 
come out >vith a clear proposition and let them say that they ^re not pre
pared to accept it. But to bargain and to camouflage ii)#that way is not an 
attitude on which I can congratulate the Honourable Mr. Crerar. But, 
Sir, these things I need not repeat since my friend the Honourable Mr. 
Sethna has already referred to them. What struck me as particularly 
significant in the speech of Mr. Crerar was what amounts really to adding 
insult to injury.

The H o n o u ra b le  th e  CHAIEMAN : I must ask the Honourable
Member not to use these expressions.

The H o n o u ra b le  Saiyid BAZA ALI: I think, Sir, they are perfectly
parliamentary expressions.

Tlie H o n o u ra b le  th e  CHAIBMAN: I rule it otherwise. I do not
think Mr. Crerar intended in any way to give any offence or insult to this 
House by proposing his amendment.

The H o n o u ra b le  Saiyid BAZA ALI: No, I do not mean his amend
ment; 1 mean his speech. The point is this that he seemed to argue that 
we wanted to have Indians because they were Indians and he went on to 
dwell on the subject in such a manner as indicated that a suflficient number 
of competent Indians would not be forthcoming to be employed in the 
places mentioned in the amendment. Now, Sir, we do not want Indians 
to be employed in these posts because they are Indians. As a matter of 
fact, nobody wants that. Nobody has advocated that and that is the case 
of nobody. What we submit, Sir, is that Indians should not be excluded 
because they are Indians. That is the only proposition we have been press
ing upon the attention of Government from time to time. If you find 
equally efficient Indians, if you find equally competent Indian officers, 
then don’t ignore them because they are Indians. If you change that 
attitude I am quite sure, Sir, that you will be meeting-the wishes of this 
Council.

Now, as to the percentages worked out by the Honourable Mr. Thompson, 
the only thing to which I would invite his attention is the wording of the 
Besolution which is before this House. Nobody wants that 9 out of ^  posts 
should be provided for Indians all at once or in one week or in one day. 
But let there be a start. Let not all the 9 posts be filled at present. Let 
8 be filled, let 7 be filled. Let as many as 6 go to Indians for the present 
so as to reduce the disparity in the percentages brought out in the Hon
ourable Mr. Thompson’s speech. I think. Sir, that the only way in which 
we should deal with the Honourable Mr. Crerar’s amendment is imwillingly 
but as in duty bound to oppose it.

The H o n o u ra b le  S ir  DINSHAW WACHA ^Bombay: Nominated Non
Official) : Sir, I am sorry to say that I cannot agree to the amendment of 
Mr. Crerar. Since this House was established, Sir, two and a half years 
ago I have heard off and on in this Chamber two shibboleths by officials 
on the front Bench—sympathy and efficiency. Sympathy for everything. 
The Government have got sympathy. They put their hands on their 
teart and say “  The Government have sympathy."' But what is this 
■sympathy? It is nothing but pure Hp sympathy, barren sympathy. I 
have never seen that that sympathy has materialised in any way. 15o 
-much for ** sympathy.** Now, as regards “  efficiency." We are all talking 
sbout efficiency, efficiency. When \he Commander-in-Chief is here or his 
MiHtary Secretary, they say the same thing—we must have military
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[Sir Dinshaw Wacha.] *
efficiency. 'When a Civilian Member of Government is here, he talks about 
civil efficiency,— must have efficiency. What is efficiency, we do not 
know. They keep a standard of efficiency for themselves and consider that 
we Indians have got no efficiency. In old times, the Athenians and the* 
Greeks always spoke of people of the world outside their little one as ‘ ‘ bar
barians,and it seems, Sir, that the Government also think that Indians  ̂
are barbarians. They only are civilised people, having efficiency, sympathy, 
and everything else. They all pose as paragons of intellectualism. We.. 
Indians, have nothing—absolutely nothing. We are mere dregs, we are 
leather and prunella or k a c h a d a a  so to speak. That is the position of 
Government. All right. But what then is the use of Indianization ? What

the meaning of Indianization? I have always said, “  Let there be 
Indianization but let it be slow and steady, step by step.'" So far I am 
prepared to agree. But if, when we ask for the smrilest of small of 
Indianization of the services, they say that we should have only an iota 
of the Indian ser\’ice ! Then, of course, there is what I call a non poasumus 
action. If that were to go on, where may Indianization be? It may not 
come on for 50 years. My Honourable friend Mr. Thompson gave out- 
some statistics. I listened to these with very great attention. But what 
is the upshot of it? Practically speaking, I think that if this goes on,, 
for the next half a centur\’, at all events we sl^ll not have a single Indiam 
as Secretary or Deputy Secretary. Of course, there are the largest num
ber of European civilians, and if the Honourable Mr. Thompson’s inference- 
from his statistics was to be adopted, there shall be no Indianization at all 1 
We shall never have any Indianization or even a single Indian Secretary 
to see. Is that the way in which Indianization is to proceed? Is that: 
the spirit of Indianization? Is that the spirit in which the Chelmsford- 
Montagu reforms were framed? Is that the spirit in which Parliament 
has granted the reforms? You now say that we are not strong and efficient, 
and therefore we cannot be employed. Who are these to talk of
efficiency? They are the judge and jury themselves. The\®^®a standard 
of their own efficiency. They are the judges of facts 'v ^ ^ er  we are 
efficient men or not. We are nowhere. That is the position. It is all 
one-sided from beginning to end. And when this point is raised, if there 
is nothing else, the question of race is brought fon\^ard; if there is nothing 
else, the question of efficiency is brought forward. So that, the thing is 
moving in a vicious circle, and all those shibboleths which we have heard 
to-day have been repeated here for the last 2J years. That is not the way 
in which the reforms were granted. That is not the spirit in which Parlia
ment has given us the reforms. I am sorry to say that the Government 
are now really going back on their plighted word. There is no honesty or 
integrity in the Govemmen/< I am sorry to say.

The H o n o u r a b le  S i r  ZULFIQAR ALI KHAN (East Punjab: Muham
madan) : Sir, Honourable Members when they move Besolutions in this 
House represent certain constituencies and it is clear that when they speak, 
they speak on behalf of the public, and it can never be imagined that the 
Resolutions which they move reprosent their personal or individual caprices 
or freaks, but they represent the sentiments which the public outside 
entertain. Therefore, the Resolutions carry weight and I hope that they 
are impressive enough to carry weight with the Government. Now, Sir, 
the Honourable Mr. Crerar said, as other Honourable Members have dis
cussed that point of view, that efficiency prevents Government from appoint
ing Indians to such high posts.
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The H on ou u ab le M r . J . GBEliAIi: May I poiat out, as a matter of 
personal explanation, that I never said anything of the kir;^?

The H on o u k a ble  S ir  ZULFIQAE ALI KHAN: This is a consideration 
which weighs with the Government in the appointments to such posts. 
Well, Sir, the idea of efficiency has almost become a fetish with the 
Government. In fact, it is so worshipped and adored that it is supposed 
to kill ail arguments against it. For all these years we have either heard 
of efiicienpy or prestige which suffers if there is any argument against it 
or if there is anything against the policy of Government. The speeches of 
the Honourable Members have, I daresay, shown to this House that there 
is an overwhelming majority and a dominant idea amongst the members 
here that the Besolution moved by the Eight Honourable Member is so 
mild in character that it would commend itself to the acceptance of Govern
ment. In fact, it is a great surprise to some of us that even such a mild 
Resolution— în which he has put the words so far as possible — îs not 
acceptable to Government. Now, Sir, -^ith regard to this idea, I think 
if opportuniti^ are given not only to Indian members of the Indian Civil 
Service but also to the Indians at large, I tliink they will prove as efficient 
in the discharge of their duties as any British member of the Indian Civil 
Service. Most of the members of Executive Council are not members of 
the Indian Civil Service, but they have shown their mettle and I daresay 
that they have proved themselves efficient enough to cope with the situation 
and the work. What the Indians want are opportunities to show that 
they are able to handle the responsibilities given to them, and I think 
that if these posts are not confined to the civil servants only, whether they 
are Indian civil servants or British civil servants, there will be no blame 
levelled at them afterwards that they are not efficient. With regard to 
the Honourable Mr. Thompson’s idea, that if Government advertises for 
candidates for these nine posts, perhaps there will not be a sufficient num
ber coming forth to get them, I think there is a good deal of truth in that.
I have known some Secretaries and Under-Secretaries, especially in the 
Punjab, who, when they are appointed to these posts, generally like to go 
back to their district and do the work there. I do not know whether 
they find the work too onerous that they would rather go b^ck^or whether 
the conditions are unfavourable. I do not know that. But this idea does 
exist amongst those people that they would rather go to their districts 
and do the work there. But if a wider scope is given in the Imperial 
Secretariat to the Indians, I have no doubt that Indians will be forthcoming 
who will show that they are able to do this work.

(As this stage, the Honourable Sir Maneckji Dadabhoy vacated the 
Chair and the Honourable the President resumed^the Chair.)
Sir, with these words, I oppose the amendment which has been proposed 
by the Honourable the Home Secretary.

The Rioirr H o n o u ra b le  V. S. RBTNIVASA SASTRI: Sir, as regards the 
amendment of my Honourable friend Saiyid Baza Ali, I may ?(t once say 
that I am in sympathy with it and when the time comes for voting on 
it I shall vote in its favour. With regard to the amendment proposed 
by the Honourable the Home Secretai^ I have got two or three words • 
to say.

In the first p*lace, he offers to members of the Indian Civil Service and 
to others alike wider opportunities of qualifying for particular posts. 
Boes the Honourable Member wish me to unflerstand and wish this
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[Bight Honourable V. S. Srinivasa Bastri,]
Counoil to imaerstand that the members of his servioe, being Indians, 
having gone through the same experience as their European colleagues, 
passed the same tests, doing the same duties, having alsp served their 
term in the local Governments' secretariats, are still to be regarded as 
people requiring wider opportunities of qualifying for these services? It 
seems to me, Sir, that in using the word ‘ Indians ' in his amendment 
Ireely so as to impress members of the Indian Civil Service as well as 
others, he casts a reflection impliedly, if not expressly, on his own 
colleagues. They at least are peqple of whom it could be said that they 
had established their merit and ability. I was astonished at the way in 
which he enunciated the doctrine that the Government of India cannot 
aSord to pay any consideration to conditions other than efficiency. No 
(ne wished, not certainly I, no one wished that the Government of India 
should depart from that principle to the slightest degree, but I cannot 
assent to the implication that the Government of India have hitherto 
scrupulously adhered to that principle and have still been unable to give 
Indian members of the Indian Civil Service the facilities which I ask for. 
That is proposition that I cannot in the good name of India agree to. 
<;ther considerations must have come in. I could, Sir, speak candidly 
an one man of practical affairs to other men of practical affairs. 
Could it be denied that some time ago at all events it was considered 
that an Indian, being an Indian, was to some extent as regards the 
innermost secrets of administration not a person quite to be trusted? 
No one can speak to a policy having actually actuated him or 
impelled him in the administration of daily duties; but there can be no 
doubt whatever that in the past, in the civil as in the military direction. 
Government’s policy in filling up high ijppointments has to some extent 
been coloured by the requirement of the utmost trustworthiness in their 
officials, and they Jhave held that such trustworthiness might not be found 
\L Indians. I am here only to plead that if that suspicion has hitherto 
governed the conduct of Government, it ought no longer to be allowed to 
do so. We are here at a time when it has been accepted as the policy 
of the Imperial Government that India should be transferred gradually 
and by steps to Indians. Distrust of Indians, the wish to keep Siem out 
of secrets and trustworthy posts are considerations entirely out of place.
I am here to ask in the name of the constitution of India that if such 
considerations still prevail in high quarters in Government they should be 
completely eliminated.

One word, more, Sir. It is true considering merely the numbers of 
Indians and Europeans m these services— I have been very happy to get 
from two Honourable Members on the official side an admission—that the 
numbers of Indians are still so low that, considering the numerical pro- 
pcrtion only, it is not possible to provide them on equitable principles 
with the number of appointments that I seek. That at least will be a 
sufficient answer to the country at large, to the wild cry that has been 
raised all over the place that the Indianisation of the services is proceeding 
at a tremendous pace and at a pace so alarming that we must look to 

^the extinction of the British element at an early date. Here I am met 
with the answer that there are not sufficient Indians in the services to 
choose frotn. I hope the country will duly appreciate the admission made 
here to-day on that score.

But then I am faced with a question of righteousness and honour. I 
am asked, if appointments are given to Indians on the groimd that they'
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are Indians, it must operate to the exclusion of duly qualified and equally 
efficient Europeans. Quite so, 1 agree. It is further a/serted that these 
European members will have a grievance that because of their birtti 
f-hey are excljided from certain offices to which but for this consideratiop 
they might have been appointed. I am very happy again that Honourable 
Members on the opposite side appreciate for the first time the odium of 
erecting a colour barrier. They see for the first time, when it threatens 
to be applied to them, what it is to be denied an opportunity because of 
cne's colour. Sir, during the hundred years till now we have cried out 
to the world that we have been excluded on grounds of race and of colour 
from posts to which by every humane and righteous consideration we
v.ere entitled. The official world in the Government of India are
beginning for ,the first time to feel the taste of racial humiliation
and the bar sinister placed on the faces of people. I am glad the
(experience is coming home and I hope it will come home still more.
Sir, this policy of Indianisation is nothing new Ever since the great 
Proclamation of Queen Victoria we have been promised that in our own 
country there should be no governing caste and that all posts alike should 
be open to us. That however v/as long denied in practice as every one 
knows, and it has been abundantly admitted by all spokesmen who have 
ppoken on the official side. Time passed. Various claims were put
forward and negatived. Then came the declaration of August 1917 which 
put in the very van of its programme the increasing association 
of Indfans in the public services. Not alone that. It was nbt merely a 
declaration that the Cabinet held up to the people of India long waiting
for a word of that kind, but it was put into the preamble of the Act and
it has therefore the force of Parliamentary’ enactment. There is the second 
promise, the third promise, the promise of the Queen and the Kings and 
His Grace the Duke of Connaught, and they are all promises, promises 
and promise .̂ I come here to-day asking by a Resolution that in respect 
of one matter this hundred times iterated promise should be carried put. 
And what does the Honourable the Home Secretary tell me? He offers 
me another promise. Tlie Honourable the Home Secretary must not be 
fflended with me if I refuse to accept a promise after I have had abimdant 
promises from far higher authorities. I am here. Sir, to ask for their 
fulfilment and not for fresh promises. We have had them till we are sick. 
Sir, I cannot support the amendment.

The H o n o u r a b le  M r . J. CRERAR: Sir, I do not propose to detain the 
House long . . . .

The H o n o u r a b le  S a iy id  RAZA ALI: Can^the Honourable Member
speak again, because he has moved an amendment and has already spoken?

The H o n o u r a b le  t h e  PRESIDENT: He is the Government Member
in charge of the Resolution, and is perfectly entitled to reply on the whole 
question. *

The H o n o u r a b le *Mr. J. CRERAR: Sir, as I said, I do not propose 
to detain the House long and the first of my very few remarks will be 
garding the observations which fell from my. Honourable friend Saiyid 
Raza Ali. He said the amendment which I submitted to the House 
was camouflage. If I understand that term correctly, it implies some
thing of insincerity and of stratagem. I entirely deny that I entertained 
any such intention, and in imputing it to me my Honourable friend has
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8hoTO less thanhis usual regard for the courtesy of debate. Every 
Honouirdble Member of this House is entitled to have any motion or 
am^i^^ent he ^may propose to the House in plain language interpreted 
Ui the plain sense which it bears, and 1 think I am entitl^ to ask that 
the House should grant me that measure, 1 will not say of indulgence, 
but of justice.

My Bight Honourable friend opposite suggested that I have been
g  ̂^ guiliiy of some disparagement to ^  colleagues in the Indian 

’ ’ Civil Service. Though the Eight honourable Member usually 
pves reasons for what he says I fail to discover any reaspn for that par
ticular suggestion. 1 do not entertain that sentiment; I did not express 
it, and there is nothmg in the terms of my amendment which could rea
sonably bear that interpretation. My Right Honourable friend further, 
and in somewhat severe terms, referred to a certain distrust of Indians 
imputed to, as I imderstood him to say, or understood to be entertained 
by the Government of India and Governments in India generally. Well, 
Sir, I, can only appeal from a general impression of that kind to my own 
personal experience. I have had a fairly lonp experience of wqrk in a 
provincial Secretariat, and a brief experience of the work in the Govern
ment of India Secretariat. In the Provincial Secretariat it was my duty 
to be in charge of a department which is, probably more than any other 
department of that Government, entrusted with matters of a 
confidential nature, and sometimes of the greatest secrecy. I 
do not know whether I was guilty of any dereliction of duty, 
but I may inform the House that it was my constant prac
tice in the course of the business of my department to entrust 
con^dential and secret matter to Indians. I have been reminded recently 
by my friend the Finance Secretary that there are few secrets, of a more* 
confidential character, which could bo more readily turned to pecuniary 
advantage than the secrets of the Finance Department, and my 
Honourable friend Mr. Cook assures me that he has been in the constant 
habit of reposing secret matter of that character to the trust of his Indian 
subordinates. Sir, it is difficult to disperse atmosphere which is based 
solely upon surmises and upon impressions, but I ask the House to rely 
not on surmises, but on facts and I have given the House all that I can 
give if the results of my own personal experience which, on the whole, 
has been fairly comprehonsive, with the cOrroborntion given to me in that 
regard by my Honourable friend Mr. Cook. I have only this further re
mark to make. It struck me with considerable disappointment, because 
I think the debates in this House have always been characterised by 
scrupulous impartiality,—it caused me very considerable surprise that 
the definite facts and fij?ures which I gave with regard to the progress 
made*— Î think my Right Honourable friend opposite will agree that 
there is no important direction of progress than that of extending our 
sources of* selection—have not been considered, have hardly been referred 
to by one single Member who spoke the opposite* side. I still main
tain, Sir, that that is a most important and a most significant contribu
tion in the question before the House.

My Honourable frieiid Mr. Kale said this was another occasion on 
which Government was merely giving assurances. May I invite him to 
consicler the fact that I did give him evidence, very substantial evidence 
of v6fy substantial progress in the direction in which Government had
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promised that it would be made. I regret tbat so many spea&ers sttould
have shown a disposition not to treat my amendment precisely upon its
merits. When 1 moved it, 1 thought t^ t  it did substantially preserve
and fembody in its integrity the substance of my Eight Honourable iriend’»
Besolution. I mamtam, and I still trust that the House trt̂ l admit,
that that is bo. "

APt»OINTMENT OF INDIAK8 AS pEPABTMENTAL SE0RETAB1£B| ETC. l049

The H o n o u r a b le  t h e  PBESIDENT: The first amendment I have to
put to the House is the amendment moved by the Honourable 8aiyid
Baza All which covers in part the amendment moved by the Honourable
Mr. Crerar. '

• . ■ . . . . ■

The question is that for the words “  Indian members of the Indian
Civil Service ** the word “  Indians be substituted. ,

The motion was adopted.

The H o n o u r a b le  t h e  PBESIDENT; The second question I hf̂ ve to
put to the House is that the remainder of the amendm^t moved b]r the
Honourable Mr. Crerar which proposes that, for the words “  he w^uld
be pleased to appoint so far as possible at least one such pffic^ '* the
words “ they should, be afforded wider opportunities to become qualified
for appointment /' should be substituted. In order that the House may
have an opportunity of seeing how the Besolution would run if thiat 
amendment is effected, I will read the Besolution with the amendment
in situ. The Besolution will run as follows: .

*‘This Council recommends to the Governor General in Council that în order to 
give Indians an insight into the larger problems of Imperial administration and
they should be afforded wider opportunities to become qualified for appointment to the 
posts of Secretary, Joint Secretary and Deputy Secretary in all Departments of the 
Secretariat of the Government of India.'*

The question is that the amendment be made.

The Council then divided as follows:

AYES— 13.

Barron, Mr. C. A.
Butler, Mr. M. S. D.
Chadwick, Mr. D. T.

 ̂ Cook, Mr. E. M.
Crerar, Mr. J
Forrest, Mr. H. T. S. 
Jha, Dr. G. N.

Akbar Khan, Major Nawab. 
Ayyangar, Mr. K. V. R.
Dadabhoy, Sir Maneckji.
Kale, Mr. V. G.
Khaparde, Mr. G. S.
Lai Chand, Lieut.
Lalubhai Samaldas, Mr.
Moti Chand, Raja.
Purshotamdds Thakurdas, Mr.
Ram Saran Das, Mr.

The motion was negatived.

MacWatt, Major-General R. C. 
Sarma, Mr. B. N.
Shafi, Dr. Mian Sir Muhammad. 
Tek Chand, Mr.
Thompson, Mr. J. P.
Zahir>u4̂ -din, Mr.

N O E S-19.

Ray, Raja P. N.
Raza Ali, Mr.
Sethna, Mr. P. C.
Sinha, Mr. Sukhbir.
Srinivasa Sastri, Rt. Hon. V. S. 
XTmar Ilayat Khan, Col. Sir. 
Vasudeva Raja, Raja.
Wacha, Sir Dinshaw.
Zulfiqar Ali Khan, Sir,



I l^ ^ p y iU B U B  THE PBE8IDSNT: The next question I have to
tio is that the BesolutioQ, as ameMed. be adppt^:

^ ** T lort t l^ i  OottiKcil recommendB to  the Gtovemor General io  Coim cil that, in order
t# inBight into the larger problem a o f  Im perial adm inistration and
p^io]%  hft w ou ld  be  pleased to  appoint, so fa r  as possible, at least one Indian as
t ie c r S u ^ y , Join t Secretary or D eputy Secretary to every Departm ent o f  the Se<tretariat
o f  the Governm ent o f  In d ia .” ' -

. T h e  n u )t io n  w a s  a d o p t e d .

<»vNon. or fiTATB.  ̂ [28t9 Fbb. 1928.

‘ STATEMENT OF BUSINESS.
Honourable Dr. Mian S ib  MUHAMMAD SHAFI (Law Member): 

w ; ' mere will be meetings of this Coimoil for official biismess to-morrow,
the 1st March and on Tuesday and Wednesday, the 6th and 7th' March.
'Aj^er the presentation of the Budget to>moitow*, the Crknijaal Law
Amendment Bill, otherwise known as the Bacial Distinctions Bill, will

tak^ Jnto consideration. On Monday, the 5th March, a non-official
d ^ , It is proposed, in the absence of non-official ballotted business, to put
d o ^  the ^ght -fionourable Srinivasa Sastri'd Besolution about Indians

KenjB Coibny, the Honourable Bai Bahadur Lala Bam Saran Das's
Be&olution, Whi^ has already been moved, regarding an export duty on
bdnzine at^ petrol, and the Married Women's Property Amendment Bill,

Is a private Bill in t^arge of the Honourable Mr. Sethna. On
l^ue^y, the 6th March, the amendment made by the Legislative
Aii^embly in the Code of Criminal Procedure Amendment Bill, as passed
by this House, will be taken into consideration. Wednesday, the 7th
Marc^, bas already been allotted for the general discussion on the
î dget.

: i The  Council then adjourned till Eleven of the Clock on Thursday,
the 1st March, 1928.




